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CENT PAL ADM IN 1ST PAT lyE .T RI B UM7-L 
i 	 G UWAHAT I I3ENC H 

ORDER SHEJ-T 

Original Application No 
I I 	 Misc. Petition No._____ 

I 	Cont6rnpt Pctjtjon No._____________ / 
Revi.w Application No. / 

App&iant(s):  

RcsnJent( s)    

for the Applicant( s) 

for the 

Notes of the Registry 	 Date 	 Order of the Tribunal 

H. 	 1 	List on 2,12.2002 for admission' 

form, 
C. Fa1 	' 	501 dipos,ted 	( 
'ide  

Dated 

	

V s-Chairman 

1)v 

202 	 Meardt4r. S.Sarma, learned 

counsel for the applicant. 
Zssue notice to show cause * 

as to why the application shall not 

' 	 be admitted. Returnable by four weeks 

List on 8.1.2003 for aisso 

OVL I  

Vice-Chaian 

mb 
•2/s•: 	 ' 
c1b 	Ak / 	,j 	

8 • 3. • 03 	esen t 	
a:;b Chai rrnan.L V • S 

4 

The Hon ' le r K .K . Sharma. 

M 	i]J - . 	t/110 

pg 

Mr S.Sarma,learned counsel for 

the applicant is present. At the 	-- 

request of mr B.C?athak on behalf 

of Mr A.Deb Roy.learned Sr.C.G.S.0 

it is directed that reply if any be 

filed within four zeeks . 

List bn 6.2.03 for admission. 

Member 	 ian 



- 	

: 

6.2.03 	•Lit again on 7.3.03 to enable th 
p.aties to submit thGir written Statement. 

imber 	 Vice -Chairman 
pg 

- 	 W.-QJ 

25.3.20:03., Heazd Mr. $.arna,learnd. 

i .cpunsel 	the appUcantar4 also Mr. 

.- 

A. • Choudhury, learned Addi • C • G • S.C. 
Q,L 	 for the respondents. 

• 

 

4
, The application is admitted. 

Call for the records. 
List on 29.4.2003 for orders. 

c-k 	 5 

	

7
Member 	 ViceeChairman 

mb  
4.2003 

In the meantime the other respon-
dents may file written statement, if any. 

k, 

0 
- 	

0Jt w 

Written statement has been filed 
by the respondent No.2. List the case on 

28.5.2003 for further order. 

1/16 LCRI  \F~~ 
17A 

ViceChairman 

Present : The Hon'ble Mr. Justice D.N. 
Chowdhury, ViceChairman. 

The Hon'ble Mr. S.K. Hajra, 
M?mber (A). 

No written statement so far 

filed save and except respondent No.2. 

The case may now be listed for hearing on 
23.6.2003. In the meantime, the other 

respondents may file written statement. 

T02 
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Ivëmber 
	 Vice-Chairman 

mb 
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O.A. 381/2002 

31.7.2003 	On the prayer of Miss U. Das, 

lea±ned counsel for the applicant the 

case is adjourned. Put up on 26.8.2003 
for hearing. 

I 
mber 	 Mhairman 

mb 

26.8.2003 Present : The Hon'ble Mr. Justice D. 
N. Chowdhury, Vice-Chairman. 

• 	The Hon 1 ble Mr. K.V. Prahaladan, 
Administrative Nmber. 

On the prayer of W. S. Sarma, 

learned counsel for the applicant the 

case is adjourned. List again on 

23..2003 for hearing. 

Nmber 

	

?" 

mb 

23.9.2003 	On the prayer made by Mr. S.Sarrna, 

learned counsel for the applicant, the 

case is adjourned. Mr.A.K.haudhuri, 

learned 1dd1.C.G.S.C. has no objection. 

- 

	

	List the case gqain on 23,10.2003 

for hearing. 

LQ 
Miber 
	 Vice-Chairman 

IMP 

1 	0 
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O.A. 381/2002 

24.12.03 	Heard counsel for t iie parties. 

Hearing Concluded. Ju mebt\de1jvered in 

open Court, kept in separate sheets. 

The application is disposed of in 

terms of the orderi No order as to costs. 

Mr S.Sarma, learned counsel for the 

applicant 'in course of hearing has submi-

tted that the documents in which officja1' 

respondents have asked for Integrity 

certijcate from the Director (Vigilance), 

Govt. of Man ipur those may be kept in 

the record. 

Member 	 ViceChairrnan 
pg 
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CENTR1L ADMINISTRATIVE TRIBUNAL 
GUWAHA.TI BENCH 

O.A./IK.c,Io. I 	381 of 2002. 

DAT.E OF 

M. Mani Singh, MPS. 	 , • • • • • • , . * • ... • . 	. • . . . . • . . . . .PLICANTSj 

Sri 
• • 	..S. 	• • • • • • • • • • 0 • • • • • • • •. . * . . . . • . • • . • . . ADVOCTE FOR THE  

APPLICANT(S). 

. •• . Y:?:. :. . 	. •. . . . . . •. . . . • . . • • • • • • • • • • ........ RESPONDE(S) 

Sri A.K. Chaudhury. 
. • • • • • • • • • • • • • • 0 0 • 0 • • • • • • • • • • • • S 0 • 0 00 4 5 * 0 • 40* • • 0 

RESPONDENT(S).  

'HE HON'BIE MR. JUI'ICE 'B. PANIGRAHI VICE CH1IRMAN. 

TPHON'BLE MR. K.V. PRMILADAN, A'1INISTRATIVE MEMBER. 

1.. 	Whether Reporters of local papers may b a1lowdto4. Sh?, 
judgment 7 

2. To be referred to the Reporter or not? 

30, Whether their Lordships wish to see the fair copy of the 
Judgment 7 

4. 	Whether the judgment is to be clrculatcd to he:, other Benches ? 

Judgment delivered by Hon'ble XMQW Vice-Chairman. 

4 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 381 of 2002. 

Date of Order : This the 24th Day of December,2003. 

The'Hon'ble Mr Justice B.Panigrai, Vice-Chairman 

The Honble Mr K.V.prahladan, Administrative Member. 

M.Mani Singh, MPS 
Son of M.Bidhu ingh, 
Superintendent of Police, 
Vigilance and Anti Corruption, 
Manipur 	 . . . Applicant 

By AdVcCate Sri S.Sarma. 

- Versus - 

I. The Union of 'ndia, 
represented by Secretary to the 
Govt. of India, 
Ministry of Home, New Delhi. 

The UniOnpublic Service Commission, 
represented by the Chairman, 
Dholpur House, Sahjahan Road, 
New Delhi. 

The State of 1anipur, 
represented by the Chief Secretary to 
the Govt. of Manipur, 
Imphal. 

The State of Tripura, 
represented by the Chief Secretary 
Govt. of Tripura, Agartala. 

By Shri Ad(.Choudhuri, Addl.C.G.S,C0 

Respondents. 

0 R DER (ORAL) 

PANIGRAHI J.(v.c) 

In this application the applicant has challenged 

the validity of the list prepared by the Selection Committe,e 

for promotion to Indian Police Service (IPS) by including 

the names of Sri L.K.Haokip and N.Ngaraipam. In the meantime 

the life span of the Committee has expired although the 

two candidates, namely, L.K.Haokip and N.Ngaraipam have 

filed two separate cases justifying their inclusion and 

those two cases had been dismissed by the Tribunal in 

N,  
contd. .2 
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CA.34/2002 and 482/2001. Several correspondances were made 

by the respondent authorities as to what will happen to the 

old panel after expiry of its period. But at any rate they 

de.ertiedit proper to prepare a fresh panel and the matter is 

in progress. It appears that the authorities have called 

the detail datas of 13 candidates including the present 

applicant. Since the preparation of panel is in progress it 

shall not be proper to deal with the case on merit and it 

is left to the discretion of the Committee. 

2. 	We hope and trust the Committee shall prepare the 

panel in accordance with the rules. 

With the above direction the application is disposed 

of. No order as to costs. 

K.V.PR?HLAD?N ) 
	

B.PANIGRAHI 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

pg 



BEFORE THE C:ENTRL ADMIN:(STRTIVE TRIBUN1L 
t3UWAHAT I BENCH 

Title of the case 

BET WEE[ 

Shri MJlani Singh"""" PppliCant 

PND 

Union of India & ors. 	 Responderit5 

SlNo 	 Particulars 	 Page No 

1 	 ppli:atiOn 	 1 to 

Verification 

Annexurel 

4 	 'Annexure2 

5. 	 AnnexUre3 

7 	 nneure5 

B 	 Annexure6 	 - 

9 	 Annexure7 

S. 	 AnnexureB 

9 	 Annexure) 

F ii e d by 	
Re g n No 

File -C\WS7\MANI 	
Date 
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'BEVORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
I3uwAHATI.ENI::H 

(An appl.icatis:'n under sect jon 19 of the Central 
Administrative Tribunal Act.198) 

0. A . No ..... . . . . . . . . ci f 2002 

BETWEEN 

11.Mani Sing,MP$. 
S/c' M.Bidhu Sing 1 , 

Superintendent i:tf Pi:'lice 
igilance and Anti Corruption.. 

Manipur. 
Applicant. 

-AND:-- 
The Union•of India. 
Represented by Secretary. to the 
I3cuvt. of -India. 	. 
Ministry, of, Home.New Delhi 

The Indian Public Service Commision, 
represented by The. Chairman,...,, 
Dholpur House,Sah.jahan Rc'ad,New Delhi-i 

The State of Manipur,represented..by.. 
The Chief Secretary to the Govt.cf Manipur 
Imphal 

The State of Tripura,represented by 
The Chief Secretary,Agartala 

.. Respondents. 

PARTICULARS OF THE APPLICATION 

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION 

IS MADE: 

This application is directed against the action of the 

respondents in not selecting the applicant to the grade of IPS 

pursuarit to the selection for the vacancies for the block year 
...,.. ..... 

9-2000. This applicatii:in is als'::' directed against the order, 

dated 16/11/2002 by which the, representation preferred by the 

applicant for inclusion of his name in the select panel of 2000, 

has been rejected. 

1 



LIM.ITATIONi 

The applicant declares that the instant application has 

been filed within the limitation period prescribed under section 

21 of the Central Administrative Tribunal Act.1985. 

JURISDICTION.:. 

The applicant, further declares that the subject matter 

of the case is within the jurisdicti':.n of the Administrative 

Tribunal. 

FACTS OF THE I::ASE 

4.1. 	That .. the applii:ants are ':itizens of India and as such 

they are entitled to all the rights, privileges and protection as 

guaranteed by the Constitution of . India and laws framed 

thereunder. 

4.2. 	That the appli':ant is a member of Manipur Police 

Service (MPS) and presently. posted as Superintendent of 

Police,Vigilance and Anti Corruption of the State Vigilance 

Commission at Imphal. He entered the services of Manipur Police 

way back in the year 1964 as Sub Inspeu:tor of Police. On 27/12/78 

he was promoted as Inspect.:ir of Police on 'ad—hoc basis which was 

subsequently regularise w.e.f. 9/3/79. There after he was 

pr':imcited to the post of Dy. Supdt. of Police' (Legal) w.e.1. 

11/2/81. He was regularise in the Manipur Pc'lice Service w.e.f. 

2/12/81. Riding on the Leader of pr':umotlon the applicant became 

Addi. Supdt. of... Police. w.e.f. 19/12/86 and there after Supdt. of 

Po 1 i cc w • e. f • 19/ '9 / 94. 

4.3. 	That the applicant in the capacity as Supdt. of Police 

had occasions to work as I::onmandant 5th Battalion Manipur Rifles 

w.e.f. . 19/9/94 to 13/8/96. There after he was posted as SP 

Bishnupur w.e.f. '13/8/96to 10/2/97 and similarly w.e.f. 10/2/97 

2 
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to 10/3/98 he was given the post of SP Senapati Hills District. 

That apart the applicant during his service tenure had occasionS 

to perform duties of high responsibilities which eventually 

helped him in earning a distinguished service carrier. 

Since 	the distinguished service carrier 
	of 	the 

applicant is not in dispute, the applicant craves leave of the 

Hon!ble Tribunal to produce the relevant documents at the hearing 

of the case. 

4.4. 	That as per provisions of the IPS (Appointment by 

Promotion) RegulatiOn, 1955 the members of the State Police 

Service are entitled to be.promc'ted to IPS on fulfillmeflt of the 

criteria laid down in the said Regulations. In terms 	of 

Regulation.. 5(3). the selection Committee shall not consider 
	the 

cases of those members who have attained the age of 54 years on 

the 1st day ':'f January of the year in. which the selection 

u:ommittee meets. The Applicant has already attained the age of 54 

years and -thus will not be eligible to be considered for such 

promotion hereafter. His only chance was in. the last selection on 

20/12/2000 in which he has been illegally left out due to 

imprs:'per consideration of his case. 	.. - 	 . 

45 'That already stated above the applicant has a distinguished 

a service carrier and at no point of time there wasafly occasion 

to communicate him any adverse remark. To the best of the 

knowledge of the applicanthe hasa better service record than 

other officers who were ,:c;nsidered for pri:imcitic'n to IPS includin 

Sri L.K. Ha':'kip and Sri N.NgaraiPaffl for which selection committee 

make on 20/12/2000. The said selection committee considered the 

cases of following six officers of MPS -cadre, 

Name. 	 . 	
. 	Date of Birth 

1.Ra•jendraSiflgh 	. 	. 	 28/6/50 

	

.gTualrhinkham (ST) 	. 	1i3/47 
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• 3..N.Ngaraipam (ST) 5/3/47 

'4.L.K.Hac'kip (SI) 	 1/3/53 

SM.Mani Singh 	 1/2/46 

6S.Mangelemjac Singh. 	 1/3/56 

The selection was held for 2 posts and the applicant 

was the only candidate having.. 5. c'utstanding.. in his AC:Rs for the 

last 5 years which were taken into consideration by the selection 

committee. On the other hand.other, candidates namely Mr.Haokip 

and Mr.N.Ngaraipam did not have such outstanding gradings in 

their ACRs However the selection, committee included, the names of 

said Mr.Haokip and'tlr.N.Ngaraipam in the selectlist of 2000.. 

4.6.That as per the minutes of the selection, committee held, on 

:20/12/200 both Nlr.Haokip and'Mr.N.Ngaraipam have been selected 

for promotion to IPS from the select of 200-201.. Unfortunately 

although appli':ant was the meritorious and unblemish service 

carrier has been, left out from the select.list.due to imprc'per 

consideration of his case along with the others. It is pertinent 

to mention here tha.t.the State of M'anipur did.not. forward, the 

full service record of their service to the selection c':'mmittee, 

but for whi':h the things wc'uld have been different and., name of 

the applicant would have been included instead of Nr.Hai:ikip and 

M.NNgaraipam. Apart from that the full ACRs. of the candidates, 

were not send to the selection committee which eventually 

resulted improper consideration of the case ofthe applicant. The 

selection committee in the event of such an a':t had to proceed 

with the, matter with some incomplete service re':c'rds, of the 

candidates. Be it stated here that the selection committee should 

have taken, into ':onsideration the ACRs for the last 5 years..... that 

is 94-95, 95-96, 96-97, 97-98 and 98-99. The State of Manipur did 

not.intimate anything regarding the pendency of disciplinary . and... 

criminal pr':'ceedings of vary serious nature involving the very 

an 



integrity of the candidates. To that effect mention may be made 

of said Mr.Haokip and Mr.N.Ngaraipam against whom there are 

number of disciplinary and criminal proceedings were pending at 

that . relevant point of time. Since those facts were never 

apprised to the selection committee by the State of Manipur, the 

selection committee approved the cases of said Mr.Haokip and 

Mr.N.Ngaraipam for inclusion .. of. the name in the select list 

prepared for prs:*mi:ition to IPS. 

4.7, That. Nr.Ngaraipam who was nominated as sele':tee No.1 was 

placed was suspension by order dated 21/7/93 in connection with 

FIR No.368(7)/93 of Imphal Police Station registered under 

section 12B)/409/466/468/471 IPC and section 13(2) read with 

section 13(c:) of prevention of. corruption Act 1988 which is now 

pending in the ci:'urt of special Judge Manipur East, being 

registered .. as: Special ... Trial.. Nc'.1/20. The case has been 

registered alleging .misappr':ipriation of Rs.55,03.,605/- which was 

sanctioned for the purpose of purchasing uniform, items for Jawans 

of Manipur. Rifles. The incident has come to light as uniform 

scam. 

The applicant craves leave of the Hon'ble Tribunal to 

produce the, copies of the suspension order,, revocation order, 

chargesheet.etc.... at the time o.f the hearing of the case.  

4.8. 	That similarly in case of Mr. Haokip who has been 

nominated as selectee No.2,was pla':ed, under suspension by 	an 

order dated 16/2/98 although the same was subsequently revoked 

without prejudice ti:' the departmental, prc.t:eeding pending against 

him. A regular FIR case No.322(8) 98-IPS, u/s 121/121-A/400/212 

IPC, .13 UA(P) Act and 2591-B) Arms, Act.. was registered at Imphal 

P.Si against him and a chargesheet No. 32/IPS/99 dated 12/5/99 

has already been submitted in the Court of the Chief Judicial 

Magistrate, Imphal against him. The charge relates to harboring 

5 
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in his house the members of KNF(P) one of the active Extremist 

orgainsations operating, in Manipur. 6 persons. were arrested from 

his house and arms and ammunition were re':overed as reflected in 

the charqe sheet which..has been reqistered as Cril(P) 1/99 in 

the Court of CJM, Imphal further, a departmental proceeding is 

also pendinq against, him initiated vide memorandum beinq 

No4/59/76-MPS/DP(Pt) dated 22/4/99 for committinq acts 	of 

'misconduct, misobservation and. . financial impropriety, 

mismanagement of Home Guard involving a sum of Rs23,l7,7Oø/-

sanctioned by.... the Home. Department. vide order No.315(64)/97-H 

dated 9/2/98k The pri:iceeding is now pending . before the 

C':mmissioner of Departmental Enquiries,, being.DE No1/4/1-.'DE/200 

The applicant craves leave of the Hon'bie Tribunal to 

produce the copies of the suspension order, revocation order, 

chargesheet etc at the time of the hearing of the case 

4.9 That apart from the above pr':'cequtic'n has been accorded in 

case of Mr.Hac'kip and Mr.Ngaraipam vide t:'rders dated 28/9/98, 

12/4/99 and .. 22/8/2øø. in respect of their involvement in 

connection with the ciffenses mentioned in the ':'rder of sanction 

itself.  

Copies of the orders dated 	28/9/98, 

12/4/99 and 22/8/2000 are annexed 

herewith and marked as ANNEXURE 1,2 and 3 

respectively.  

410 	That the above facts were very serious nature involving 

the integrity of said Mr.Hac'kip and Mr.Ngaraipam who have been 

se].e':ted for appointment to IPS were never brought to the notice 

of the selection committee and those informatic'ns were 

deliberately withheld from the selection. committee, but for which 

they would not have been selected It is pertinent ... tc. mention 

here., that although.the Govt. of Manipur in the Department of 
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Personal and Administrative Reforms (Personal Division,) had  

asked for informations as to whethe.r any case pending against the 

above mentioned six Officer's and the u:i:incerned Department had 

clearly indicated about the pending cases, mentioned above 

against Sri Hac'kip and Ngaraipam but however to the best of the 

knowledge of the applicant inspite of 	receipt of the said 

jnformatic'ns, same were not furnished and/or made known to the 

selei:tion committee and the same were deliberately withheld 

facilitating selection of said Mr. Hac'kip and NgaraiPam 

4.11. 	That the applicants state that as per the information 

gathered said Mr. Haokip and Ngaraipam has been sele':ted for 

pr':'motion to IPS as selectee No.1 and 2. against the two 

available vacancies for the block year 20. The applicant also 

gathered information that along with Mr. Hacikip and Ngaraipam the 

applicant and one Sri S,M.Singh were graded as very gcicud and only 

due to seniority fai:tor said Mr. Haokip and Nqaraipam have been 

selected. As regard the other two Officers, they have been graded 

as good and thus naturally could not compete with the cither four 

officers who have been graded as very good. Going by the ACRs 

Officers the applicant has got five outstanding right from 1994 

20 	and he is the only recipient of Presidential award (twice) 

among the six officials mentioned above. From the comparative 

reading of the ACRs of the six officers including the applicant, 

it appears that there was a dc'wn gradation so far as AC:Rs of the 

appli':ant are. so as to exclude him from perview of selection. 

Such down gradation was done by the respondents without affording 

any opportunity to the applicant and thus in a nutshell it is a 

case of improper consideration of the case of the applicant and 

same has resulted total miscarriage of •Justi':e. 

The minute of the selection committee meeting held on 

20/12/2000 has not been made public and as such the applicant 



prays for a direction from this Hon'ble Tribunal for producti'Dn 

of records by the respondents at the time of hearing of this 

case. 

4.12. 	That the. applicant states that as per the requirements 

of the above mentioned promotion regulation the 	selection 

committee, in respect of a joint cadre must.be comprised of the 

Director teneral of Police of the State whose officers are being 

considered. In the instant case the.. DI3P, Manipur who was better 

person to know the service credentials of the officers was not 

included, in the committee and the Di%P of the State of Tripura was 

included. Thus in absence of the DI3P, Manipur the selection 

committee was not properly constituted and the relevant 

dc'nsideration were left out fr':'m the purview of the selection 

c'.:'mmittee 

4.13 	That the applicants state that the at that point of time 

the applicant challenging the legality and validity and about his 

deprivation, submitted a. representation on 22/1/2001 before the 

UPSc: with a prayer to review the sele':t list prepared by the 

selection committee,, in., its meeting held on 20/12/2000. As per the 

requirement of provision contained in the promciticin regulation 

the select list, will attain its finality, only when the UPSC will 

consider the said select list and give its final approval to the 

same. Keeping ,. in view, of the said provisicin the applicant 

preferred the above mentioned representation to the UF'SC. However 

the appli':ant taking into consideration the sequence of events 

and action on the part of the respondents in dealing with the 

matter had a reasonable apprehension that UPSC may approve the 

selei:t list and at that juni:ture the applicant praying for 

quashing and setting aside of the selection committee's minute 

and with a prayer to hold a review selection for the said two 

vacancies,, preferred O.A. 63/2001 before this Hon'ble Tribunal. 

e 



The Hon'ble Tribunal admitted the O.A.and issued nc.tice to the 

resp':.ndents to place their say in the matter. Accordingly 

espi:.ndents entered appearance and have filed written statement 

A copy of the representation dated 

22/1/201 is annexed herewith and marked 

as Annexure-4. 

414. 	That during the pendency of the O.A.the respondents 

issued a notification dated 29/10/2001 by which Mr. Haokip and 

garaipam have been included in the 2000 select list as approved 

by the UFSC However as indi':ated in the notification dated 

29/10/2001 it is clear that both Mr. Haokip and Ngaraipam have 

been included, in the said. select list subject to clearance from 

criminal and departmental proceeding 

A 	copy 	ot trte 	noc1T1ciuu 	uu 

29/10/2001 is annexed herewith and marked 

as Annexure-5. 

4.1. 	That the notification dated 29/10/2001 however could 

nc't be produce befc're the Hon'ble Tribunal at the time of hearing 

of O.A. £3I2001 The Hon'bie Tribunal after hearing the i:artieS 

to the proceeding was pleased to dismissed the said O.A.vide its 

judgment and order dated 28/3/2002 It is stated. that had the 

respondents produced the n.:utification dated 29/10/2001 the 

Hc.n'ble Tribunal wc'uld have come to a different conciusicin and 

would have allowed the O.A. 

A copy of the judgment and curder dated 

29/3/2002 passed in O.A.63/201 is 

annexed herewith and marked as Annexure6. 

L'4.16 	That the respc.ndents however acting on the notification 

dated 29/10/2001 and after taking into cc.nsideratiofl the pendency 
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of criminal as well as departmental proceeding against llr.Hac'kip 

and Nqaraipam canceled the select list prepared pursuant to the 

select committee's meeting held on 20/12/20 for preparing the 

select list of 20 for promotion to IPS Mr.Hac'kip and Ngaraipam 

preferred Original Appli':ations before H':n'ble Tribunal against 

the said action of the respc'ndents and both the Original 

Applications (No.381/22 and 482/2001) have been dismissed by the 

Hon'ble Tribunal. 

The applicant craves leave of this Hon'ble Tribunal to 

produce the copies of the •judgment and orders dated 22/8/2002 and 

11/10/2002 passed in O.A. Nos.482/2001 and 38/2002 at the time of 

hearing of this case. 

	

4.17. 	That the applicant states that in the year 2001 there 

was no vacancy in cadre of IPS and thus the meeting of selection 

committee was not held. In the year 2002 one vacancy in the cadre 

of IPS surfaced and the applicant praying for his inclusion of 

said select list of three MF'S officers preferred a representatiOn 

dated 16/10/2002 hihlighting the fact that among these three 

vacancies two vacancies are carried forward from the bock year 

2000 as the selection was canceled by the respondents. As per the 

provision contained in the regulation the respondents ought to 

have convene a review select ion taking i ntc' cc'nsi derat ion the two 

vacancies available in the year 2000—  

A 	copy of the representation 	dated 

16/10/2002 is anne%ed herewith and marked 

as Annexure-7. 

	

4.18. 	 That the applicant bags to state that 	the 

controversy of preparation of select list for the block year 2002 

for one vacancy and the remaining unfilled two vacancies of the 

year 2000 has been a matter of discussion, amongst the 

respondents. The Under Secretary Dept. of Personal Govt. of 

10 
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Mariipur sent a letter to the 9ecretary Govt. of India Ministry of 

Home Affairs dated 22/6/22 seeking i:larification as to how the 

two unfilled vacant posts of 2000 select list can be i:arried 

forward and clubbed together with a single vacancy of 201. 

A copy of the said communication dated 

22/6/202 is annexed herewith and marked 

' 	 as Annexure-8 

	

419. 	That in the mean time the respondents have issued the 

impugned order dated 16/11/202 rejecting the representation 

filled by applicant praying for inciutic'n of his name in the zone 

of consideration for preparation of select list of 21.The 

reasons mentioned in the said impugned cirder more particularly 

regarding clubbing of vacancies of b':'th the years are not 

maintainable. 

A copy of the said order dated 16/11/202 

is 	annexed . herewith and 	marked 	as 

Annexure-9. 

	

4,20. 	That the applicant bags to state that taking into 

consideration his date of birth (1I2i46), he was very much within 

the eligibility criteria (4 years of age) when the 2000 select 

list was prepared. However if the vacancies are carried f':rward, 

he will be over aged for being considered for the said selection 

as mentioned. in the impugned order dated 16/1112002 It is stated 

that in the year 2000 since the vacancies could not be filled up 

by the respondents due to. the reasons mentioned abc've, the 

respondents c'ught to have convene the review selection as of 2000 

for the said two vacancies instead of carried it forward. From 

the sequence of events it is crystal clear that the vacancies of 

• 2000 could not be filled up due to the fact that the relevant 

informaitons as required under the law were suppressed by the 

State Respondents with some ulterior motive regarding pendency of 

11 



H 

tdisciplinary and criminal prc'ceeding against Mr.Haokip 	and 

Ngarai.pam and same has resulted cancellation of the entire 

1selection process as well as the minutes of the meeting held on 

2/12i2øø. Had the respondents acted in a fair manner in 

supplying those informations to the sele':tion committee in time 

the applicant being one of the eligible candidate, would have 

been promoted to IFa in, the year 2000itself. The respondents 

being a model employer ought to have acted fairly without causing 

Jundue hardship tci. the present appli':arit 

42I 	That the applicant states that as per the minutes of 

the selection.. :ommittee meeting held on 20/12/23, the applicant 

was graded as very good along with three other officials 

including MrHaokip and Ngaraipam but due to seniority factc'r 

said MrHac4::ip and Ngaraipam were declared selected sub.ject to 

Ekurther clearance from State Govt. As per the provision contain 

in the regulation, the State i3ovt is. duty bound to provide all 

the informations regarding pendency of criminal as well as 

iscipiinary proceeding against the persons come under the zone 

Of considerations However in the instant case the respondents 

deliberately withheld those informatic'ns and same has resulted 

erious prejudice to the present applicant and also . has caused 

nde hardship in the matter of his promotin it is stated that 

he respondents now by issuing the impugned order shought to 

:lubbed the two unfilled vacancies of 2000 along with the signal 

acancy of 2001. The respondents puruant to the proposal of 

:iubbing the vacancies now started the pro':ess of selection 

.xcluding the name of the applicant, and as per the informations 

he respondents within a shc'rt time going to fill up those three 

racancies. In such a circumstan':es the applicant. having no other 

lternative has :ome before this Hon'ble Tribunal - seeking an 

mmediate relief by way, of an interim order directing the 

12 



espondent5 not to finalise the 
selection process for preparation 

of IPS select list for the year 212 

	

5. 	oosicE:,,.. 

	

5.1 	
For that the action/inaction on the part of the 

Respondents in not fol lwi ng the procedure in the select ion of 

lIPS officers for promotion to IPS is not sustainable and liable 

to be set aside and quashed. 

52. 	
For that the State of ManipUr having not placed the 

adverse materials of Mr,Hackip and Ngaraipam and the selecti0r 

committee having being kept in dark about those materials and 

s
ubsequentlY which resulted i:ancellation of the select list, is 

per-SC illegal. 

For that the applicant having scored over all grading 

of 0u
ttanding in all his ACRs, the select icin committee ought to 

have selei:ted instead of Mr,Hac'kip and Ngaraipam, and same has 

resulted down gradation of his ACRs and thus same is not 

sustainable and liable to set aside. 

For that the respcindents instead o f carrying forward 

the two vacancies of 2000 to the year 221-202 could have 

constitute a review selection for those two vacancies and having 

not done so the respondents have acted illegallY and on this 

score alone the impugned order dated 16/11/22 is liable to be 

set aside and quashed. 

5.5. 	
For that the selection being not comprised of the most 

important membeI that is the DGP of the State of Manipur who was 

in the know hciw of the things, in proper considErat1n crept up 

in the process of selection in which vital aspect of the matter 

13 
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were withheld, but for which applicant would have got his 

selection. 

5.6. 	For that in any view of the matter the impugned action 

of the respondents are not sustainable in the eye of law and 

liable to be set aside and quashed. 

The applicant craves leave of the Hcin'ble Tribunal to 

advance more. qrounds both leqa.l as well as factual at the time 

tif hearing of the case. 

SMETAILS OF E;.gJt1.,,,1 ES,UIP 

That the applicant declares that he has exhausted 

all the remedies available to them and there is no 

alternative remedy available to him. 

MATTERa NOT PREVIOUaLY. L 	..OR PEjqINq . ARY....° 

c:OURT 

The applicant further declares that he has not 

fild previously any application, writ petition or suit 

regarding the grievances in respect of which this 

appl icatic'n is made before any other court or any other 

Bench of the Tribunal or any other authority nor any such 

application , writ petition or suit is pending before any of 

them. 

RELIELPUiI. 
Under the facts and circumstances stated abc've, 

the appl i cant most respectfully prayed that the instant 

application be admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of records, be grant the fol lowing rel iefs to 

the applicant 

0.1. 
 ude the name of the To direct the F:espondents to incl  
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applicant in the select list of 2001 prepared for promotion to 

IPS in MT cadre, treatinc it to he a review selection as of 2000 

'and to promote him to the grade of IFS. 

	

8.2. 	To direct the F:espon&?nts not to finalise the selection 

process as indicated in the impugned order dated 16/11/2002 with 

a further direction to renoti fy the vacancies speci fying the •fact 

that two of such vacancies will be filled up as if a review 

selection of 2000 and thereafter to cc'nsider the case of the 

pplicant applying the same yard stick as of 2000 and to promc'te 

him to IPS with retrospective affect with all consequec ial 

sevi':e benefits etc. 

	

.3. 	Cost of the application. 

Any ':uther relief/reliefs to which the applicant is 

ntitled to under the facts and circumstances of the case 

and deemed fit and proper. 

INTERIM ORDER PRAYED FOR: 

Under the facts and circumstances of the ':ase the 

appl icants prays for an interim order directing the Respondents 

not to final ise the select ion process for promotion to IPS from 

the MPS officers for years 2001 and 2002, or alternatively to 

keep one post vacant for the applicant, during the pendency of 

the applicaticn, 

n_n nnnnnn___,_, 	 • .............. 

PARTIC:ULARS OF THE I.P.O. 

I. I.P.O. Nc'. 

Date 

Payable at 	: Guwahati, 

12 LIST OF ENrLOSUPFS. 

As stated in the Index. 
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VERIFICiTION 

I, Sri Moirancithem Mani Sinqh, MPS, son of MJ)idhu 

Sinh presently working as Superintendent of Police, Vigilance 

and Anti Corruption, Manipur, Imphal, aqed about 56 years, do 

hereby solemnly affirm and verify that the statements made in 

paragraphs °' are true to 

my knowledge and those made in paraqraphs 

are also true to my legal advice and the rest are my humble 

subrnsson before the Hon'ble Tribunal I have not suppressed any 

material facts of the ':ase 

And I sign on this the Verification on this the 28th 

day of November 2002 

Signature 
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IL 	 7 
IN THECuUiT OF Ti1 DISTRIC1' 1'1AG13TRATI :iLa'xi 

( 	

p  

D 

Imphal,the 28th-€ptener, 

1:o.u1'i(I';)/1/22/CoN/94(Pt) : seen the Police rep& 	1atd. • .-jc - L 

29-98 submitted by O.C. fl,GourkishwarSingh of Ihal 

uli 	tticn 1.0. of the case praying for according 

'rction for prosecutii. the accused per3on3 nnely Thon 

)-tholun Lupheng ® Kansha (26) s/o (L) Thangboi Lupheng of 

Nnjm ViJ.1eJ(, (2) Sajkhotingj .Ngamcha @ '&-jaroma (23) 

J . 	/o lto cohen Lupho of Nphou Darn d (3) Yangminthang 

) liaokip Than boi,.4 Wilson (3)s/o •LetJohen Haokip 

of i3oncjhai ihullenwho were arrested on 1-8-9€) at L3.45 AM 

from the house of P nrnarIntHozi-c .Ciiad Mr.L.K.Haokipat New 

• 	 LZzU1ne.,Irnpha1 and seizedø.32Pisto1( Lt ) bearing 
b.20991( On slide iiside) and 839591 ( on barr,1) with M. 

gzine 0  from the possession of accused.Nc,1. Lx nos of .32 

live i-ouni of 	i:rnunitions seized from the posnes:ion of accused 
tu02 	one )Jve round of AK 7.- 539/38 seized from the 

oossessjon of accused 1b030Tt zeized a 32 iistol and  
tion;ware produced before me by the police 0  

I hwe perused the Pblice report n3 its relevant per 
in coriI-icction with. FIR No 0  322(8)98 IPS U/S 400/212 IPC and 

25 (1-B Jrzn Act, I am satisfied that it is z fit case to 
accord san(;tion forprosocuti ncj the ove accused persons for 
recovery of the arm and ammunitjoxis from thcunuLh.yrj.sed posse- 

• 	 . 	siion of the said. thove accus ed 	 ons g  

I, theref ore,. accord, sanction for prosecution of the aboVe 
accused persons U/S 39 of the Indian rms /ct, 1959 4  

• 	 H 

( T-f.Imocha Singh) 

District I4istrate,.Imph>. 

	

e s 	r i c&W4j t!fiyrie, 
1anip U 

Copy to 	1. The P 0 5. to the Chief Secret1j-y,Govtof Manipur, 

2. The Superintendent of PO1ICCe 	. 
Imphal West Distrlct,tlanipur.. 

3, The O.C. Irrpha3. Police5tt.[t, 0  
40 The.relevnt file 0  

H 



F 

-.: 

No 18/19/8 MCS/DP  
GOVERNMENt' 01 MAN! PUR 

1)EL'ARli\IENF OF PERSONNEL & Al)MINISTRATIVE REFORMS 
(PERSONNEL DIVISION) 

ORDERS BY TUE GOVERNOR: MANII'IUR 
Imphal, the 2 0' April, 1999. 

LI' 

\ huc'ts it ic tllcged that Shri [ulkhcl Khaijamang I hokip MPS aged 'ibout 45 ) e'irc Sir) 
Sonkhnj o II ink I p o I Ncw Lambulane, I niphal, Ioi tncrI) Coni in ii id ii it I Ionic (in ii d M int' 

lrirbourmg of K N 1(1>) mcrnbe 1r knowingly in his rcsidui1m hoti"i. it New 
4 H •'4 ' 	 - 

I imbul ihi.. , lntphti on 31 07-1998 at about b 100 hr during lii Sc, vici..1 is Loiun md tnt 
I loini.. (juard which is punishable uiidr section 212 1 P C 

Ii 	* 
2. And whereas, it is alleged that on 31-07-I 998'at aboit 0100 hrs. Sub. Jai Ru' Siii1h, J.C. No. 

20672 of 57 mountain Di vision and his party conducted a raid in the house of Shri (.ulkttcl 
Kltaijamang II aok p (L. K. 1 Iaokip), MPS, the then Commandant I loinc Guard, Manipur at 
New l,ambulaiie, Implial and apprehended 6 (six) K.N.F. (I') activities namely (I 
'I limikholun I .uphcng of Nongdain Village, Chief of the KNF (P) army, (2) Seikhtoting:uii 
alias Nizamcha alias Nganibou of Maphou Dam, Self Styled Captain, (3) Yanginitititang alias 
lhaiiizbov al as Will lain of Bongbal Khullen, S/S 2 Lt., (4) Manglun I laokip of Mongbung, 
Siiigli:ii (liiiaiicc Ccli), (5) 'l'hangsoninuon alias Jonatitini alias Maoinon, (Finance ('cli) of 
Suincititivum, Churachandpur District and (6) Manlun Jainkhiomaig alias Mang of 
Khongkhaoang A/P Tuibung Churachandpur and recovcrd (I). one 32 Service PistQI 
(I.LAMA) bearing No. 830991 and No. 839591 with one maga7.ine, (2) Two live roinds oh 
.32 ammunitions (3) 6 (six) rounds of .32 ammunitions and (4) c)n live round of AK-47. The 
at-rested members of the underground organ isation of KN F( P) along with mu N and 
ammunitions were handed over to O.C. Imphal P.S. who registered a regular case being F.l.R. 
No. 322(S')9$-I1 1 S U/S 121/121/A1400.2.12 1.P.C., 13 U..(P) Act & 25(1-U) Arms Act and 
investigated into. 

 

3 And %herLas, the investigation so far rcvcals prima htue tviduic_ against Shri Lulkhil 
Khaijamang Haokip (L. !Iaokip), MPS, the then Commandant Home. Guard for knowingly 
Ii ubouring K N I (P) mut bets wltit.h is pumsh4bk U/S 212 I P C 

* 	' 	I  
Nos 1 hrcIor, tlGovrnor, of Manipur iql6sicd to accord cnnçtiot utdr stion 197 Cr 
P C for prosecution of the said Shri Lufkhel Khaijarnang I Inokip (L I laokip) MPS for the 
iloçs'tid ofILnu.s md any other olkncs punislvthk undLr tlti. provicout of'Law iii Rsl)Lu oh 
the facts aforesaid and for taking cognizance of the said ofTences by a Court of competent 
jurisdiction. . 

By orders & in the name of the Governor 

?  
(II Jel Shy iuii) 

Chief Secretary, (., overti men t of
H 

Ma ii ipu r. 

Cops in 	I ) The 1)irector General of Police with reftremtce to his letter 
No. IC 1(42)198-Ph lQ9008 (fated 16-1 2-9), 
I IlL LumuiilsslonLr(I In4tnc), (,jo\ t l M iiuipur 
The Secrem;try(Lav),,Govtoi'1,apipur  
The SpLual Secrtary/AddI cUlry(Ilopu) coyt of M 
The Deputy. Sccrety(I-lonic), Govt oç Mnipmr with rcfercnc to ktter 
No.6/1(22)194.111166 date(1 23-1-99  

Ci) 'I lie A. I (1. (Admit), Govt of Mmmipu.  
7 	Ilie Superiuitcndeiii. ofpoliee/lnmphal \Vest DisIrit, Manipur 

) (ivard FilciOrder h3ook. 	- 	- 

: 
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. 	 Iui1ih;d, 	the 	2211(1 	Au1.u;t, 	.Ot)() 	• 	• 	. 	 . : 	• 	° 

mmi 	I )I 	\\ 	 u 	t 	tli 	ii 	hi i 	N 	I I p  lul iii 	iii 	I I I tP 

V:16gsio It), 	I 	tii 	I 	I lit 	IN I I 	l\\ 	\ 	i I I 	v I ii ti.. 	I 	c k I 	tiitl 	I ti, II 	i ii I 	I 	i I It . 	c 	it 	1 	ii 	I I  
vIR(2Stiii 	K. Vi:;h;h • SiiiiW 	SR ) (I.) K. 	IhIIuflI)i Siit1I 	 Iihiii 	,\( 	)ilutl 	N ,  

010 	Shii 	N. 	.IiHniu 	Sitlt 	/) 	(I.) 	N. 	 uiktii;u, 	M:iLIiiii 	çI:l, 	PIi. 	u 	iii 

 I Ill 	t' 	I I 	i Ii 	LIi 	1990 '1(1 	19)3 	C iitii:l 	;I(i 	11 	vi iiiiii;I 	I:iIilI1I 	It.v 	io, 	(lit . 	. 

_,IIs•t 	 iiiiI • iiii 	11cms 	t'i 	1i.• 	1 	(iciicicI 	ti 	l'ilUr. 	 IiiI 

. 	 .. : 	• 	• 	.• 	

I 
Aid 	\\ licl  k.;I 	i 1 	;dlt).d 	th:ii 	the 	I 	( ii'. 	M:iiiiutr 	vjlt 	Th 	ii1i;iI 	

I 	
i,ruintI 	t 

kIitjii1ur 	IIt:Il:I,;eLl 	Itii 	 t •IiI;IHt 	4t: 	thh'I 1 'I 	;ti11ihi 	l'\ 	I hilii1tnilii 

1tI:i 	Nii.J/ 	I2ru . l I 	ttciii•d 	. 	11 	ttt))I 	o l 	(vLuIcliI 	IU 	N liltiii. 	,ftiiit , 

UIfltHIIuIRIlt. 	 tl:,j'ii, 	 . 

us 	(lie 	Ci,isiii 	'I 	hR 	tiiiIiiiii 	tL:llI; 	:upiicd 	1)) 	th 	.a1'hcr 	Iii 	:i •;iitiii . tI 	ill 	IIII!, . 	. 

And 	vhi;i:; 	iii:Ikd 	tliii 	htj 	Nii;ii1':iiii 'I 	inLLu, 	intti:iImiI, 	ttd 	1111 	Nliipir . 

IiiIl 	tj 	issu 	 ;iiiIiin 	iicni; 	dIILctI 	h)' 	(he 	I)(1 1 . 	(\I;niiiu 	ilie 	(\IIIipuI 	IiIs • 
It itl1tuii 	1u1 I) 	IIU ( 	i 	t'flhli 	ui thL St itt. ul 	t\1uI(11W1 	ui 	\\hlLIl  uni1t 	ml 	I 	I\L 	IILL(( RLL1\l(I 

III 	IIIe 	lIIIICL 	11 	(tic 	I)(11. 	?i;iiiijiir 	i!IIlIiIlt 	Iiii( 	ii)(i( 	iii 	tiiiIniii 	ii'iii;ip:iiii;( 	liii.' 	(lil;Iii(t()' 
41  

i1iIi't.liiii1iiii 	 l)I'IIIC( 	I'illIt.'i'ili 	iIii 

sUlle iii IN 1111(1W.  

Aiiti 	'1iiei 	the D(,d.Miii 	tul vde lw ullice teller No.PR/I 3/I).i-I'l II) thited 22.4,,1993 .. 

( 	tiitiijiti.Iii. 	tkti by 	'hi 	\\' 	K 	I 	ut 	II 	(hi. 	thin 	I )i.(t)I 	'.) 't\l 	1111(1 	I 	(Ii 	ii il\ 	(lii 

inukiut 	tciirai (Willy 	kiied liv 	iii 	t't 	iiiii,tiiil;tn 	2iiti 	liii, 	t\l;iiii(iiir 	I(.iIle:; 	lull 	(lie 	I )i:diie( 	lh it l ue. . 

Titic ))((i, 	N hm Ilml ,  vid 	his 	ttmtiLtir Icuci' Nu.I 3/I'!/)U-PI IQ di(tI 	25lt1 

Cuillillittec 	tii.;itietl 	by 	Sl it i 	A. 	1 1 iitici'ji 	Siii1It, 	Ilic 	(ticit 	i\iLI(Iiil1i. 	i. 	I Ititi 	i(ul',)lti 	\CIil) 	(tic 	Ilttik 

l)41I41i11.L 	Icii 	(lit,. 	tiiiiltii iii 	ut_his 	Itt_ILL 	I)) 	(_ 	() 	2uiil 	[(ii 	t\liuiii1'icu 	I.iilc"i / 

And wIlviclis it k, 	ilk L Lt th it iii (lie vclihcolioll iii lIlt 	by it C tilimiii i 	Iii. tilt d (i 	lii I 	W. I 

1iit.it 	(ht. 	I)I(i(tW) 	it 	t 	itninti th ii iiiiultiiin items 	 \ til (Ii R 	I 	5il 	I 	I 	p u 	tcut. 	I ni( 	I 	tiLt1 1 	i1 

to (Itt. 	MR Uiis olld iht. I)isiitu 	inlut. tlI 	M tiiipui 	lii liie vt_iiht. 	ilium ul 	1k 	(ttck ill 	tiiiihiiiii lftilI' 

iut.kI Li> 	CO 2iuJ 	I lii 	Mmilpor R 	III. 	II) 	the Lt)II iiliitlt.t_ lit. 	liit.tI I)) 	')iti I 	A. 	Pt 	(lit 	P 	'iilt('i1 11 '.% Ps (iitiiitl it 	(li 

Is it thi..u.. 	cc 	i '  sliu'u 	iii 	tillil ,01-111 	Ui.iii' 	'cuilh 	Itc 	I 	I 	Ii 	779 	IS 	p 	ict. 	ft 	iiii'1 	Ihc 1 lltiuk 	hit mitt. 

i\uuI 	cviiemci' 	Sluul 	\\'.I... 	I .eiipcirl )IGQOI'S), 	N'htiiiptti' 	It 	len 	1lt\'Sl 	((cii 	cittiipitiimul 	In 	iIIL' ' 	•, 

()C/imuipli:il 	I 	IiccSutuiiitm tttiitii 	(lie 	ni.;ip1iu t jii;tlitnmttHliiiItiiiu 	ilcni 	\vLntl! 	 tii'' 

by Sluti ( I ) N. l:tijimti. Ct) 21111 MR, 	2) A. 	Itniiijnii;t, I)y'...UU 211d MR. (.1) 'K. 	l'isli:%k Stit1Im, ,\('  
Qtt ilki 	Mi 	( t. m 	lii i. U 	/iiit1ih ii 	lt tt i it. i 	Lit iimmi tin lii i. hi 	I 	til 	lic 	ntl itumlipi 	HIlt 	q 6s lit_iI ll vI mliii ii 

tiSt 	i(ititS( () N: 	N1';iu,iipiuii (0 2nd MR. (2) A. 'I hinptti;t. 	I)y.(.'() 	2nd 	Mi( 	(1) K. 	I 	.;;Imk 	Stiiti. . 
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(J -L 	IJ 
No. SPIV/PlRI2000I 

Government of Man ipur , 	

The State Vigilaic Commission 
0111cc of the S.P. Vigilance & And Corruption 

ImpimI, the 22 	Januaty, 2001. 

To 

The Chairman, 
t nion Public Service Commission, 
l)holpur Itouse, Shahaahau Road, 
New Dcllti- 110001. 

Through Proper Channel. 

Subject :- 	Appointment by promotion to the Indian 

Police Service against 2 (two) vcaut posts 

of I.P.S. for the State of Maniptir in 2000. 

. 	 .. 	
. 

A tepiesentatloll of Shi i M Main Siugh, M PS, thL F 

undersigned for reviewing the prceedings of the 

D.P.C. meeting held on 20-12-2000 in the Office of 

Union iublic Service Commission, New Delhi for, 

full 	facts 	as to 	the 	Department proceedings 	and 

Criminal 	Prosecutions 	pending 	against 	N. 

Ngaraipam. M PS and L K. I laokip. M PS were not 

• 	placed betre the D. P.('. meeting for promotion of 2 

(Iwo) M PS Officers to the 1 .F.S. 

 

I )  the undersigned
. 
 have the honour to ic!r. to the above subjet 

and to state and submit thefollowing fev facts and:poiItS of hv for reviewing 

the proceedings of the D.P.C. ieeting held in the 0ffi of the Union Public 

Service Commission, New Delhi on 20-12-2000 

1. 	i'hat. the following Pohce 011 -1cers in order or scuiui1y being 

appoi within the zone of consideration lr 	ntment by proniot iou to the I.P.S. 

;IIWS! \VO vacant posts ol I. P.S. I ui the Stt(e of Manipur were considered by 

ihc ncctI n 	the I). P.C. held on 20- I 2-2000 in th 	111 e 0cc of the Union Public o  
. 

Scr CC 	Ui1tSSi)fl. New Delhi. 

caW 



, 

<•. 	 4)1! 

____ 	 • 	The names of the M.PS:Officers are as follows: 

1 

 

A. Rajendra Singh, MPS 
S. Tualchinkham, MPS. 
N. Ngaraipam, MPS. 

L.K.Haokip,IvlpS 
M. Maui Singh, MPS. 

S. Manglemjao Singh, MPS. 

I 	 ' 

2. 	That, 1 beg to state and submit that Shri N. Ngaraiparn (Sl.No.3 
above) in contemplation of a disciplinary proceeding against him was placed 
under suspension by the orders of the Governor, of Manipur being No. 
18/20/93-MPS/Dp(A) dated Imphal, the 21 July, 1993 in bonnection with FIR 
No. 368(7)93 Imphal P.S. U/S 120-B/409/466/468/471 I.P.C. and Section 
13(20 r/w4Sectioii13(c) p C M4t, 1988vhiIj is now pending.in the Court of 
Special Judge, Mampur East being registered aSpl Trial No F of 2000 

- 	 It 	 I 	I 
Subsequently, the.suspension orderof Shri N. Ngaraipam was 

revoked without prejudice to the case pending against him by the orders of the 

Governor of Manipur being No. 18/20/93-MPS/DP dated Imphal, the 13th 

April, 1995. 

The facts of the above case were for misappropriation of Rs. 
35,698,92,601/- which was sanctioned for purchas.e of Uniform items for 
jawans of Manipur Rifles (Uniform Scam). 

1~1 

The charge sheet of the above FIR was issued on 25/9/2000 and 
it was received by the Special judge, Manipur East on, 17-10-2000. 

.t , 	•.• 	 - 	

•• 	 .Photostat copies of the above suspension. 
O 	iH' 	4 	•_.•4 	 I 	 I 

-' 	 Ti, 
'' order, revocation order and the charge sheets 

are enclosed heiewith as Annexuies-A/l, A/2 

• and A13 respectively. 

In connection with the above, 1 be to submit that Sealed Cover 
p;occdure is applicable in the case of N. Ngaraipam in the D.P.C. meeting as 
the charge sheet was submitted before the Special Judge, Manipur East on 
25-09-2000. 

3. 	 That, 1 beg to state and submit that Shri L.K. Haokip (Sl.No.4 

above) in contemplation of a disciplinary proceeding against him was placed 
under suspension by the Governor of Manipur under his order No. 4/59/76- 
MPS/DP(Pt.) Imphal, the 16th  Februaiy, 1998.' However, the said suspension 

order was revoked without prejudice to the Departmental proceedings pending • 	' 	 • 	• 	8 

against him 4by the Governor of Mampur under ins order No 4/59/76-
MPS/DP(Pt.) Imphal, the 5th  March, 1998. I 



Shri L.K. Haokip (Sl.No. 4) above a regular FIR case No. 
322(8)98-IpS U/S 12 1/121-N4001212 l.P.C., 13UA(P) Act and 25(1-B) Arms 

'Act was registered at Imphal P.S. against the said L.K. Haokip and 6(six) i.• 
others and a charge sheet No. 32/IPS/99 dated 12/5/99 has been submitted in 

4 ,the court of Chief Judicial Magistrate, Imphal aga:inst Lupkholet Khaijamang 

Haop (L.K. Haop) appeang at Sl.No.7 column No.3 of the charge sheet 

for harbouring members of K.N.F.(P), one of theactive extremist Organisation 
operated in the State of Manipur in the house of L.K. l-laokip where his house 

was heavily guarded by Manipur Rifles Jawans when he was Commandant 

Home Guards. The accused person in column No.3 from Sl.No. 1 to 6 were 

arrested from his house and recovered arms aimnunit ions mentioned at column 

No.5 of the charge sheet. The said charge sheet has been registered as 

Cril(P)l0/99 has been registered, in the Court of Chief Judicial Magistrate, 

Imphal for hearing. Subsequently L.K. Haokip's suspension order was revoked 

''it1iout prejudice to the Departmental Enquiry pending by the Governor of 
. 	

Manipur under ordr No. 4/59/76-MPS/DP(Pt) Imphal, the 25t May, 1999. 

'I 
rr 

FA 

- 	-:(3):- 

S 
 Photostat copies of the above suspension 

• and revocation orders are enclosed herewith 

as Annexures- A/4, A/5, A16 and A17 

respectively. 

Photosiat COPY of F. 1. R, and the charge 

sheet is enclosed herewith and marked as 

Annexures A/8 and A18(1) 

It is also submitted that a Departmental proceeding is pending in 
respect of the Memorandum being No. 4/59/76-MPS/DP(Pt.) dated 22 w' April. 
1999 for committing acts of misconduct, in subordination and financial 

impropriety, mismanagement of the I-Ionic Guard involving a sum of Rs. 

23,17,700/- sanctioned by the Home Department vide order No. 3 15(64)/97-H 

dated 09-02-1998 of the Home Department for functioning Home Guard 
Organisat-ion before 'the Commissioner, Departmental Enquiries, Manipur Shri 
I.S. Laishram, I.A.S. being D.E. No. 1/4/CDI2000. 

Photostat copy of the Memorandum dated 

22-04-1999 is enclosed herewith as 
Anncxui'e j\/9. 

In view of the above, I beg to submit that the sea led cover 
j)rocedure is applicable in the case of Haokip as the charge sheet was 

suI)mitted on 2-05- 1999 and Departmental proceedings initiated on 22-04- 
1 OQO 	nr1 flpt'rtT,11sttQ1 	 :ii 	• 	i - 	- • 	- S.S•SS.. 	 JWL%.,LLLC& fJtJI.I.W1I 	 uii 	lullig uetore uie LomIn1ss1oI1eI, 
Departmental Enquiries. 	 .. 

- 	-.i ,_____;_= 	= -- 	------------ - 	- 
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4. 	That, I beg to state and submit that the Hon'ble Supreme court in 

:Union of India & Others Ys- Dr. (Smt) Sudha Saiham reported in A.I.R. 1998 

S.C. 1094, held that 

"If on the date of which the name of a j)C1S011 in considered by 

the Departmental Promotion Committee for Promotion to the 

higher post, such person is neither under suspension nor has any 

departmental proceedings been initiated against him, his name, if 

lie is found meritorious and suitable, has to be brought on the 

select list and the "scaled cover" I)rocedume cannot be adopted. 

l'he. recommendation of the Departmental Promotion Committee 

can be placed in a "sealed cover" only if on the date of 

consideration of the name for promotion, the departmental 

proceedings had been initiated or were pending or on its 

conclusion, final orders had not been passed by the appropriate 

authority". 

Further, in Union of India -Vs- K.V. Jankiraman reported in 

A.I.R. 1991 S.C. 2010, the Supreme Court inrespect of Promotion-sealed 

cover procedure —Resort to-when permissible, agreed with the decision of the 

lull Bench of the Tribunal that it is only when a charge-memo in a disciplinary 

proceedings or a charge sheet in a Criminal prosecution is issued to the 

employee that it can be said that the l)cpartmental proceedings/Criminal 

prosecution is initiated against the employee and the sealed cover procedure is 

to be resorted to only after the charge memo/charge sheet is issued. 

In view of the above, it is submitted that if the above Criminal 

prosecution cases and the Departmental proceedings pending against N. 

Ngaraipani, M.PS and L.K. Haokip, MPS arc brought before the D.P.C. 

meeting held on 20-12-2000 the sealed cover procedure would have been 

resorted to and their names should not be included in the select list prepared by :J the selection committee and the said concealment of facts before the D.P.C. 

had denied my right to promotion which is my fundamental rights under the 
Constitution oil ndia. 

5 	 Ihat, I beg to slate and submit that (lie lI)eparlment concerned has 

lot prepared the ACRs of the M PS Officers eligible according to the service 

record maintained in the l)epartmnent. 

1 as an M.P.S. have been serving with dedication to my duties 

and as such I was awarded (i) iresident's Medal. for Meri.orious Service on the 

occasion of lndependence day vide No. 4-HA/86/CA(ll) dated 14-08-1986, (ii) 

I 
	 Manipur Chief Minister's Police Medal fpr meritorious vide notification 

	

I 



s 	- 
No.8/I 4(2)185-1-! 	dated 	12-08-1993, 	(iii) 	President's 	Police 	Medal 	for 
distmguish scivice in the occasion of Independence day 1997 vide Govt of 

india, N'linistry of 1-lome, New Delhi vide No.11019/i 1/97-PMA-CELL dated 
14-08-1997. 	The then. I.G.P., 	D.G.P. 	and Governor of Manipur wrote 
appreciation letters for awarding such meritorious medals. 

5.. 4 

F- The above awards are reflected in the ACR and the other MPS 
Officers eligible for promotion are not awarded as much as I was awarded As 

,a matter of fact, I aifexpeting that m' gadin 	is butstndn 	for 6six) years 
continuously commencmg from 1994 onwards 

True 	copies 	of 	the 	above 	awards 	and 
appreciation letters are enclosed herewith and 

marked as Annexures - AI10, AI11, A112, 

A/13,-A114, A115 and A/16 respectively. 

• That, I beg to state and submit that if the selection committee in 
the D.P.C. meeting held on 20-12-2000 classified the eligible officers as 

• outstanding, verygood, good or unfit as the case may be on the over all 
relative assessment of their service record as per Rule No 5(4) of the indian 

• 	:.. Police Service (Appointment by Promotion) Regulations, 1955,, my name, I 
believe ought to have been listed as No I in the list prepared by the selection 
committee in as much as my service cateer or iecoid is much better than the 
other eligible officers 'but the correctness of othe memo prepared by the 

Department in this regard is very much doubted for the reasons not known to 

me and time scaled cover procedure is applicable to them in the present DPC. 

That, 	I 	beg to 	state 	and 	submit that 	having 	regard 	to 	my 
eligibility 	to 	the 	promotion 	to 	I.P.S. 	according 	to 	'vhich 	the 	selection 
Committee cannot consider a member of the MPS who has attained the age of 
54 years on the 1st  day of January of the year in which it meets under Rule No. 
5(3) of the Regulation, 1955 as my date of birth is 1st  February, 1946 and 
having reported that N. Ngaraipam, MPS and LK. Haokip, MPS against whom 
Departmental proceeding and Criminal Prosecution as mentioned aboy 	are 

.. 
pending have been selected by the selection committee in the DPC mèting 

held on 20-12-2000, the present representation for 1eviewing the DPC meeting 

held on 20-12-2000 is filed for not placing the facts relating to the suspension, 
departmental proceedings and criminal prosecution pending 	against them at 

c - 

ihe 	tIIimC 	ol consideration 	by DPC. 	And the 	said fraudulent acts 	of the 

dcpai timiclU concerned have deprived ny rights of promotion as guaranteed and 

envisagcd by the Constitution of India. Not only that, the rule of Natural justice 

has been denied to mc. 



-:(6):- 

., 

'9 

:8. 	ihat, it may not be out ol j)IilCC 10 submit that iii a ease rcportcd 
in ATR 1987(1) CAT 547 it is held that the proceeding of the DIC can be 
reviewed if full facts were not placed before it earlier. Relying on the above 

point I beg to submit that the DPC proceeding of the DPC meeting held on 20- • 

	

	
12-2000 should be reewed for not placing the dpainental proceedings and 

Criminal prosecutions pending against N. Ngaraiparn, MPS and L.K. Haokip, 
4. 	. 	 .. S  

MPS before the DPC and the sealed cover proceduic is applicable to Ihem 
'z4 	- 

9 	
That, I beg to state and submit that the fraudulent acts above-said 

of the Department and intenona1 concealment bf facts by the Dpartment 

Concerned has rendered denial of my right of p1OmflOtioii and denial of the Rule 
'i law and the Principles of Natural Justice as well. 

10. 	
That, I beg to state and submit that if the DPC proceedings of 20- 

12-2000 is not reviewed as stated above my chance of being promoted to J.P.S .  
shall be denied in my life which is an ilTeparable loss to me and the 
proceedings of the D.P.C. held on 20-12-2000 may be .eviewed on 
compassionate ground. 

11 	
That, I be'g to state and submit that the comnusSiofl in exercise of 

the power under Rule 7 of the Regulation, 1955 may bep1case to pass an 
-ordei for review of the DPC,fr taking into consideratiowof the facts as given 
above relating to NNgaratpam, MPS and L K Haokip, MPS 

Regard being had to the above, the undersigned pray that the 

proceedings of the DPC meeting held on 20-12-2000 be reviewed in the 
inrst O 111SLICC and public policy. 

For which act of kindness, 1 shall ever remain grateful to you. 

Yours faithfully, 

Datcdliznphal 
The 22nd January, 2001. 	 . 	(NI. Maui Siiigli) 

Stmerintendelit of Police, 
Vigilance & Anti Corruption, 

Manipw-, Imphal. 

Advanced copy to - 

1. 	Shri Surinder Nath. 
I..t.Gcncral (Rtd.), 
(hai 

Public Set - vice, (:oitnukion, 
: OI1)L!1 1 IOUSC, Saliaahan 

i\CW Delhi - 110011. 	 - for favour of information. 

00 
	

2. 	[lic ClliciSccretaiy, 
Govciinient of ivlanipur. 



• 	
No. 1-14011/14/2000lpS.I 

Government of India I Bharat Sarkar 
.Ministry of Home Affairs I Grih Mantra!aya 

New Delhi, the 	October. 2001 

co- 

- 	 IiQIIFICAn0N 

- 	In exbrcise of the provisions contained in sub regulation (3) of Regulatjon 7 of 
thelndjan Police Service (Appàjntment by Promotion) Regulations, 1955, the Union 

•  Public Service; Commissjoti has approved.the 2000 Seldct Ust.containjng the names 
Qf the followin"d members of the State Police Service of Manipur; prepared b the 
selection conimittee in Its meeting held on. 20.12,2000, towards• filling i.p 2 
substantive vacancies in the Manipur segment of the Joint Manipur Tripura IPS 
Cadre during 2000. 	 t 

The nae at SI. No. I has been included hi the lit provisloia1ly subject to c1arancè in the criminal case pending against him befqre the Hofi'ble 
Court of Special Judge Manipur East. The nameat SI. No, 2 has been 

'included in the list provisionally subjeef to clearance In the disciplinary 
proceedings pending against him and grant of Integrity certificate by the State Government.  

(S. P. Verma) 
Under Secretary to the Government of India 

Tele No. 301 1527 

I 	 . 	New Delhi, the 	October, 2001 

The Chjef Secretary, Government of Mnipur. IMPHAL, (Attn, Shrl H Gyan 
/Pralkash, Deputy Secretary-Dp) with 2 sparc copies with the request that the 

officers concerned may be intimated of their status in the Select List alongwith a 
copy of the Notificatiofi. 

The Secretary. Union Public Service Service, Dhoipur House, Shah)ahan 
NEW DELHI. (Attn.. Sh. Mnjit Kumar, Under Secretary, AIS) for information. 

• 	 (S.P. Verm) 
Under Secretai -y to the Government of India 
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• O.A.No.63/2001 

Moirangthem Mani Singh, .MPS, 
Working as Superintendent of Po1ice. 
Vigilance & Anti Corruption, 
Manipur, 	Imphal. 	 • 	.....App1iCaflt 

By Advocates Mr B.K. Sharina,MrS 	Sama• 
and Mr U.K. 	Nair. 

versus — 

1. The Union of India, represented bythe 
• 	. . Secr.etary to the Government of India, . 

Ministry 	of 	Home,:. 	.. 	 ... 

New, Delhi 
The Union Public Service Commission, 
rd 	 by its Chairman, 
Dhlpu&Hous e, Neg pe1hi 

iState of Manipur, represented by the 
efSecretary5to theGovernment of Manipur, 

phal'' 
eState of 'Tripura, represented by the 

• 	

. 	 •:; 'C ief Secretary, 	Agartala. 

', 	•.'' 

 

1 5. 	e Selection Committee 
for selection of MPS officers for .. '.-".. • 

• 	 ...-" 
•C,06 	promotion to IPS, 	held on 20.12.2000)1 

representedby Shri Mata Prasad, 
Member, 	UPSC, 
Dholpur House, 	New Delhi. 

Shri 	D.L. 	Vohra', 
Director General of Police', 

• 	. 	 S  Government of Tripura, 
Agarta.la. 

• 'ShriV.C. 	Goul,. 
.. • 

Inspector General Border Security Force, 
. 	ijGoyernment of India, 	' 

4New 4 Delhi 
8*'Shri N 	Nagaraipam, MPS 
:..Commandant, 	flome:GUad('Va11eyL, 

Mánipur, 	Imphal.. 	•'• 	 • 	:. 

. L.K. 	Haokip,- , 

Superintendent of Police, 
Crime Branch, Manipü, 	Imphal. 	• 	 Respondents 

ByAdvocates Mr A. 	DebRoy, 	Sr. C.G.S.C., 
• 	 -: 	

• .... •• •• •• 	Mr R.K. 	Lalit and Ms V. Gyanpati Singh for 
respondent No.9. 

s". 

4 



0.A.No.150/2001 

Shr± A. 	Rajendra Singh, 
Working as Commandant, 

' 9th Battallion, Manipur Rifles, 
District- Senapati, Manipur 	 Applicant 

ByAdvocates Mr B.K. Sharma, Mr S. Sarma and 
Mr U.K. 	Nair. 

- versus - 
. 

1. The Union of India, represented by the 
• Secretary to the Government of India, 
;Ministry of Home,. 	. 
f.NewDelhi 	 4 

12 	..TheiUnion Public Seviâe'Commis8Ofl, 
I -  represented by. its Chairman, 

Huse, New Delhi. •Dholpur 
-: . The State of Manipur; represented by the 

Chief Secretary to the Government of Manipur, 
Imphal. 
The State of Tripura, 	represented by the 
Chief Secretary, 	Agartala. 
The Selection Committee 
(for selection of MPS officersfor 
promotion to IPS, 	held on 20.12.2000)., 
represented by Shri Mata Prasad', 
Meniber, 	UPSC, 
.Dholpur House, 	New Delhi. 

6.. Shri 	D.L. 	Vohra, 
Director General of Police, 
Government of Tripura1 
Agartala. 

• .Goul, 	 '. 	. 
OD 

r 
l Nagaraipam,MPS, 

o 
onle ,,uard 	(Valley), 

ManWur, •Imphal. 

.chy1' L.K. Haokip, 
perintendent of Police, 

Crime Branch, 	Manipur, 
Imphal. 

10. 	S. 	Manglemjao Singh, 	MPS, 	. 
• (under suspension) 

('/r 	The Director General of Police, 
1 	- 	 Mnnnr.Tmnhal. 	 . 	 Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
N. Kumarjit Singh and N. Surendra-jit Singh for 

4 	 • 	 respondent No.8. 

ôfr\ 

1. 

1 
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5•__ 	 'Sc'. 

I 	:3: 

( D n P D 

(v.c..) 

equity an.d1egitimacy of, the seléti.on fron 

	

(. 	uS 

State Pdi±ce Service officers to. •the Indian 

	

J\ 	rfrLc 

ice (IPS 	or short) in respect of Ilanipur 
I 	 W 
the J,dintCadre of' the Statés of Manipur and ta 

he core 	 the applications. 

In view of the commonality, of the issues the two 

:p3lications were taken up for consideration together. 

2. 	The facts in brief relevant for the purpose of 

adjudication of the proceeding are giyen he,in, below: 

• ,.The committee'stupci.ntacordance,.with Regulation 

3 of the IPS (Appointment byPromot.on) Regulations, 1955 

Ic' 	
(hereinafter. referred to .  as the •Regu'lat ions), met for ,  

preparing a list of mernbers rOt 	State Police Service 

found suitable for promotion t 5 o •,the IPS on .2Q.12..20O0 

two vacancies 	Acordi.ng to  the applicant in 

p-v.4 1 	\9PA63/20ol he possesed the highest merit, amongst the 

ersps selected, but the,respondents in a most unjust 

•mnh1r overlooked his case.and selected respondent Nos.8 

a -c 9 who were of lessermerjt. Above all, the respondent 

14cs.8. and 9' were placedunder suspension in connection with 

criminal cases. The, applicant, contended that, serious 

charges of misappropriation of money by abuse of 

power was brought against the respondent No.8 on the basis 

of FIR No.368 (7)/1993'.of Impha]. Police Station and a case 

under -Section 1'20(B)/409/466/468/471 IPC read with Section 
-• 

4 	 41. 

13(20) M/W Section 13(C) of the Prevention of Corruption  - 	
J...... 	 . 

	

Act, 1988 is pending before.the',Special Judge, .Manipur 	
... ' 	.j 	• iz wq ' 	 .. 

East. Similarly, the tspondent No 9, selected as No 2, was 
'I•I 

,5J 

placed 

ION 

ov

• 	 S 	 S 	

•t 	

. 



• 	 t. £ 

4. 

11 

	

r' 	
lacd u'ndr suspenon on 16.2.1998, t hOugil subsequentiy 

4 Al  the fal uspension j order was revoked without prejudice to the 

department a] p ocoeding pending agalrwt. him A regu1r case 

	

• 	., 	namely FIR case No.322. (8)..98Ip5, 	nde,r Sctjon 121/121 
0 •A/400/212' iIPC, 13:UA(p)' Act. and 25(1-B) Ar:is Act was 

0 

registered at Imphall Police Station againsl2 the said 

:spodentAnd 4chasheet:wasr published inJt'he Cdurt of 

	

.':, 	•. 	. 	. 	. 	
I 

the hief Jd.cial lagistrate, Imphal agathst the said 

: 	 persàn, Despit the above facts,. the Seletjon Committee 

selected the aforesaid two persons 0 over1oo.kig relevant 

	

..-•• 	 .• 	

I., consideratipns. The applicanta th°usassaj1ed athe process of 
C' 

selection of responntNos.8 and 9 3 and further sought for - 	
I . 	 •: •. 

- at drect1onfromth 	Tribunal for a review Is election and 

Ot'.-consjder the case of. the applicantsl4">w -ully, 
C' 

3. 	The respondents'conte5ted the c1im of the 

applicant ad wr1tten tatement has beer filed on behalf of 

spondent Nos 2 and 5 in both thcases Written satement 

ha also been filed on behalf of the Union of India part 

	

rV 	 frthe p 1 vate1rJspondents The respondent No 8 in his 

ritflen stateme 	while contesting the claim of the 
C' 

ap • icant tated,tat thállegations made against hi.. 
" 	• 	J 	, 	. "reckless 	It wa 

S. 
 also mentioned that the concerned 

Gov'ernieiij had already. taken a '  decision to dçop the 

	

• 	1 	t 	I 	 . 	 • 
proecdtion aganst, he respondent .No.8.iThe .reporent • 	.-. 	il. 	. 	a 	'• 	•' 	• 	-. 
No.9, similJriq in his •wri.tten statement referrd' to •the 
• 	 1 	 . 

- judginent àndc1r: pas3ed 0by the Chief° Judicail Magitrate 

in the criminaij case discharging the aLcused persons 

•..1uding the a?licant vide order dated 2l;.4.2Q0l • 

	

I 	I 

4. MrIB KI )  Sharma, learned Sr 	Counsel for the 

in 0 	63/2001 submtted that the decision 	/ 
ma 	

was
Lng 1 pocess of the Seltion Comittee ' 	vitiated 

	

.-''• 	 I 	 •. 	
since ...... 

ID 

. 	 • 	 .' 

•'• 	 •, 	
• 	 : 	 . 	 . 

t 	 "• 	 fl 	• 

	

•il# 	iUf. • • 	• 	 I 	 • 

	

• 	. 	

0 j 	 i 	• 	:- 

	

• 	 - 	 . 	 . 
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-r 
5: 

since all relevant materials were not placed before the 

~~V 

Selection Committee as 	to the integrity and other matters 

of 	the 	respondent 	Nos..8and. 	9... 	The 	learned 	Sr. 	Counsel 

referring to the Reulations,qre partiularly as to the 

provisions 	regarding, prparation 	of 	the 	list 	of 	suitable 

2fflcers 	mentloneddat.Rgul 	or,,5 	submitted 	that 	the 
){ I Selection Committeeunderthe lawtis required to consider 

tie question 	of 	suitabi.ity;  of 	the 	officers, for 	selection 
- .•t;t -•: 	• 1,L 

• 	 -• 	 . Vwithreerence to theirintegrity.and should specifically 
• 4  / 

record 	in 	their 	proceedings 	that 	they 	were 	satisfied 

from 	the 1 	remarks 	iñ. the.onfidential 	reports 	of 	the 

officers selected by, them for inclusion in the Select List 

that there was nothing against their integrity. Admittedly, 

the Selection Committee on the date of selection since not 

1 	 made aware of the proceedings mantioned, relevant materials 

I were kept away from the Selection Committee and thereby 

affected the decisi:on making proess, contended Mr B.K. 

• The learn 	Counsel •  also submitted that 

•/'- -',.• 	- 

p'rticularly in the 1 case ofO.A.No.63/200l, the officer had 

.<>.'.... I-
' 

\ a ( t1filliant track record Mr B K Sharma further contended 

I ti71).tthere was dowr gradation in the ACR of the applicant 

!1T  
,,7hPut .adequate nqtice s and thereore, the applicant in 

' ct / AN0 63/2001 did not receive fair consideration before 

-  the Selection Committee and thereby the applicant was 

denied the protection guaranteed under Articles 14 and 16 

of the Constitution. 

5. 	Countering.the arguments ofMr B.K. Sharnà, 	Mr A. 

Déb 	Roy,. learned 	Sr.:'.C.G.S.C.., 	contended 	that 	under the 

constitutional and statutory scheme 	the eligible officers 

are 	only entitled 	for 	consideration 	of 	their 	case and 

thereis no 	fundamental 	right 	for- being 	appointed. The 
T. . • - • • 

Selection Committee duly assessed the service -records and 

• ,:. 	 :_ 
thereafter 

.i.y 	•-.' 	 •..- 	 -. 
, 

.cat 



thereafter on asseSSment of indiYidU& merit the high- 

	

committee seleCtet 	
persons in acco 	

ce with 

powere 

	

l aw C -Mr Deb Roy 	
ubmitted that the State Goverflmt 

izimated the fact of 5nct10ng of prosecutiOfl in respect 

frespondent 	
hfát of chag.Sht filed 

i th.COU 	of Law\as 	
brought to the notice of the 

Commission before th 	
eiflg of the, Selection Committee 

Th 
repeC of respondent No.9 it was mentipned •that some 

were pending against him and 
vigilaflce/crufial cases  

chargeSheet was filed against him in the Court of Law. 

There is no e
mbargo for inclU5i° of 

officers in the Select 

List whose integrity certificate is withheld by the State 

Government or agaiflSt ..hom .departmefltal/c mal 

I I  
pr6ceed1ns are pending Their i nclusion in the Select Li5t 

r 
rem ifl Pro sional 5ubJeCe to f

rniSh1ng of the tegrity 

dertificate' by the State Government The officers are 

Pg  er3g3b1e t6 be appOi1t 	
t6the5 

 if they are exonerated 

fromth5pnar 
proceen etc and integritY 

certifite is 55dby'the Sate Government during the 

I
periOd the Select List remain operative in terms of 

* Rulatiofl 7(4). Mr Deb Roy submitted that the. Selection 

cqmtt which met on 20.12.2000 also included the 

rspondt No.9 in the Select LiSt at serial No.2 

\ 	r 	
subject to grflt of .integriY cerifjcate 

tC1 	 . 	. 	- 	. and clearance of disciPi ary/criminal proceed 
	pending 

	

against him 

	

	
r Deb 'Roy submitted that the Selection 

Committee on the basis of materials 
Ofl 

record could not 

,. 
treat the disciplinary/criminal proceedmn9 pending againSt 

re5pofl 	
o.B asthe said actWa3 not d

rought to the 

I. 	
.: notice of the Selection Comin.ttee and theref0re he was 

	

included unconditjona 	
.T111 the filing of the written 

statement ....... 

4 



11--atement the Select List was.not approved. If before the 

I 	approval of the Select List the State Government would 

10 

have brought into the notice of' the authority the Select 

Lisi could have been modified and the name of respondent 
I 

No.8 might have been made 'provisional in -  the Select List 

at the time of approval-of the Commission in terms of the 
. 	 . 

povisioflS of Regulation7'.-. 

6. 	In this pro-àeeding' -e are basically, concerned with 
.4 	. 	 . 

. the process of seiet1on'.Erom"ti'1e.faCts alludd, the State 
• 	

' 	•1 

Government intimated.. that.- the prosecutiOn sanction was 

,sabcorded7,ire5peCtrOf4SPondent No 8, but#the Commission 
i 	

I, 

'76srotmade aware tha1 chargsheet was filed in the Court 

of Law against the said respondnt before the meeting of M . 

the. Selection Commit tee. '-_ ~-Thel thtegrity, certificate of 
- r 

respondent No.8 was ipsued by the State Government, whereas 

the integrity certificate in respect of resondent No.9 was 

- - 
withheld. The Selection Committee could not be faulted in 

considering --the cases of respondert Nos.8- and 9 in the 

situation.' As per the Government of .  India -decision vide 

,M.H.A-. 1àtterNo.28/38/.64-,AIS (III) dated 5.1.1965, 

the\\Se1ection  Commttee is required to consider the 

ion of suitath.lity of the) officers for selection 

'i<wyttrrefereflCe to their integrity and is required to 

i .tcéider record the.,'sati8faCtiOfl from the remarks of the 

1 report of the officers $elected They are to onf

act only on the basis of,. the materials furnished. On, the 

materials available it is difficult to upset the assessment 

of the merits of the persons selected- . No malafide or 

arbitrariness is discernible. There is - -no allegation of 

malafidé against the Selection Committee. On conideration 

of the materials on record we -are of the opinion that the 
/ 

Selection Committee -fairly considered the case of the 

.1' 

i . 	 .,. 

A. 

:I... 

eligible ........ 
.. 

r 
t, •: 

.: 



'I' 

elicible officers on the basis of the service records. The 

	

j 	

RgulatiIi is a complete code by itself, which has provided 

- 	due safeguard. 

In the set of circumstances we do not flr)d any 

	

- 	.4 	' 	 ..• 

these applications 	Accordingly both the 

.'-:- applications are dismissed-Thereshall, however, be no 

orderas to costs 

' 	 ('LI TM 	t - ,-- -.. 	
'''? 	 '..: •-' 	

I_n$J•r•t?I,J 

(A) -- 
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No.SPNIPERI2002 ( t II 
Government of Manipur 

The State Vigilance Commission 
Office of the Supdt. of Police (Vigilance) & Anti Corruption, Manipur. 

oc- - 

Jm phal,the 16 1h  October, 2002. 

Tó 
'14 	 - 

	

• 	The Chief Secretary, 
Government of Manipur, Imphal. 

(Through Proper Channel). 

Subject :- 	Humble representation for inclusion of the name of 
the undersigned in the list of the Eligble M.P.S. 
Officers to be prepared Under Regulation 6(2) of the 
I.P.S. (Appointment by promotion) Regulation, 1955 
by the State Government for consideration for 
preparation of select list of 3 (three) suitable M.P.S. 
Officers for appointment, by promotion to the 3 
(three) substantive vacanàies for the State of 
Manipur in the joint cadre of I.P.S. (M.T.) 

Sir, 

I, the undersigned, have the honour to put up the following facts for 

your kind perusal and favourable actions 

That, under Rule 4(1)(b) of the Indian Police Service (Recruitment) 

Rules 1954 members of a State Police Service are appointed by promotion to 

the Indian Police Service after following the procedures prescribed in the Rule 

No.9 of the I.P.S. (Recruitment) Rules 1954 and I.P.S. (Appointment by 

promotion) Regulation 1  1955 which has been made by the Central 

Government in pursuance of Sub Rule (1) of Rule 9 of I.P.S. (Recruitment) 

Rules 1954. 

That, Regulation 3 of I.P.S. (Appointment by promotion) Regu'tion, 

1955 speaks about the constitution of a committee to make selection of the 

eligible members of the State Police Service frappointment by promotion to 

I.P.S. The committee constituted under Regulation 3 of I.P.S. (Appointment 

by promotion) Regulation, 1955 has to follow strictly the procedures and 

requirements prescribed in Regulation 5 of the I.P.S. (Appointment by 

prcmotion) Regulation, 1955 for preparation of the list of suitable State Police 

Officers for appointment by promotion. 

/ 	a teo  / ooc 
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3. 	That, according to Regulation 5(1) of, I.P.S. (Appointment by 

promotion) Regulation, 1955, the committee constituted under Regulation 3 

shlI ordinarily meet at intervals not exceeding one year and prepare a list of 

such members of the State Po!ice Service, as are held by them to be suitable 

for promotion to service (l.P.S.). The number Of members of the State Police 

Service to be Included in the list shall be calculated as the number of 

substantive vacancies anticipated in the course of the period of 12 (twelve) 

months. The relevant portions of the Regulation 5(2) and (3) of the I.P.S. 

(Appointment by promotion) Regulation, 1955 are quoted hereunder :- 

- • 

'• '1; 
S 

5(2) The Committee shall consider for inclusion in the said list, the 
cases of members of the State Police Service in the order of 

seniority in that service of a number which is equal to three 

tftnes the number referrec to In $ub equ/atIon(1); 

5(3) The Committee shall not öonsider the cases of the members of 

the State Police Service who'hav6 attained the age of 54 years 

on the first day of January of the year in which if meets; 

Provided that a member of the State Police Service whose 

name appears in the select list in force immediately before the date of 

the meeting of the committee shall be consiclerecf for inclusion in the 

fresh list, to be prepared by the committee, even if he has in the mean 
while attained the age of 54 years. 

Provided further that a member of the State Police Service who 

has attained the age of fifly four years on the first day of January of 
the )8f in w/*/i the COfllfTlfttee meets 3/781 be ca7sñ±red by the 
committee, if he was e(igibte for consideration on the first day of 
January of the year or any of the years immediately precedirçi the 

)Lcar in 1ch such meerig is Fi&d but coki not be crd as no 
meeting of the committee was held during such preceding year or 
yea r4s. 

4. 	That, the committee constituted under Regulation 3 held its last 

meeting on 20/12/2000 for peprtion of select list of the suitable oicers for 
2 (two) substantive vacancies in I.P.S. for Manipur State In the Joint cadre of 
I.P.S. (M.T.) arose (1) one on 04/03/1999 due to voluntary retirement of Shri 

7 	c' 
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P.C. Sharma LP.S. 
and (2) another on the enhancement of promotion quota 

of I.P.S. w.e.f. 01/01/2000 ; 	and the committee in compliance of the 
requirernn5 of Regulation 5(2) considered 6 (six) eligible M.P.S. Officers (number of vacancies x three times the number of vacancies) In order of 
seniority. The said six eligible M.P.S. Officers are :- 
Sl.No. 	 Name 

Date of birth 
A. Rajendro Singh 

28/06/1950 
S. Tualchinkham(SI) 	 i  

• 	 3. 	Ngaraipam (Si) 
O1/031194T 

05103/1947 
L.K. Haokip (SI) 

M. Mani Singh (undersigned) 
01/03/1953 

Manglemjao Singh 
01102/1946 

-- 01/03/1 956 

The name of the undersigned was included In the said list of 6 (six) 
eligible officers by virtue of the first and second provisos to Regulation 5(3) of 

the I.P.S. (Appointment by promofJo) RegiiJflor, 1955 whIch had 
been 

quoted above. But, unfortunately, the select list prepared by the last 
committee in its meeting held on 20/12/2000 which could not be effectively 
utilised by appointing the said selected officers: is to be reviewed and revised 

every year in compliance with Regulation 5(6) of the I.P.S. (Appointment by 
promotion) Regulation 

a.: 

- 

/ 

5. 	
That, it is reliably learnt that a selection Oommjttee is going to hold its 

meeting very shortly within 
this year for promotion to I.P.S. against 3 (three) 

substantive vacancies arose. on (I) 
one vacancy on 04/03/1999 due to 

voluntary retirement of Mr. P.C. Sharma, IP.S., (II) one vacancy on 
0110112000 on 

the enhancement of promotion quota and (iii) one vacancy on 
20/12/2000 on the retirement of Shri L. 

Jugeshore I.P.S. By virtue of l and 
2 provisos to Regulation 5(3) and Regulation 5(2) of the I P.S. (Appointrnnt by 

Promotion) Regulation 1955 my name should be included in the 
said list of 9 

(nine) eligible M.P.S. Officers in order of seniortt'y to be prepared by the 

State Government for consideration by the selection 
commiffee for 

. pteparajo,, of the select list of suitable Officers for appointment by promotion 
to the said 3 (three) 

substantive Vacancies in I.P.S.linasmuch as I d3d not 
-. attain the age of 54 years for Consideration on the 1st day of January of the 

respective years in Which the said 3 (three) substntjye vabancjes had arien. 

Therefore any preparation of list of 9 (nine) eligible M.P.S. Oce h cdec c 
seniority Without my name for the said 3 (three) substantive vacancies in 

I.P.S. will be violative of the mandates of 1st and 2nd provisos to Regulation 

5(3) of the [PS, (Appointment by 
pomotion) Reulation, 1955. 

-• -'• 	r.i&- 
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It 

• That, further, it has been learnt that the State Government prepared a 

list of eligible 9 (nine) M.P.S. Officers under Regulation 5(2) of I.P.S. 

(Appointment by promotion) Regulation, 1955 for consideration for selection 

of suitable officers for appointment by promotion to the said 3 (three) 

substantive vacancies in I.P.S. and in that list of 9 (nine) M.P.S. Officers my 

name is not included. The name of the said 9 (nine) eligible officers are 

Name Date of birth 
Ajndro Singh 28/06/1950 

S. TucIunkham(ST) 01/03/1947 

Ngaraipam(ST) 05/03/1947 
L.K. Haokip (ST) 

S. Manglemjao Singh 

01/03/1953 

01/03/1956 
Y. Bimoichandra Slngh 

Kh. Chandramani Singh 

S. Ibocha Singh 

S. Manaobi Singh 

Si.No. 

 

 

 

 

5, 

9 

There is no any reason or justification under the I.P.S. (Appointment by 

promotion) Regulation, 1955 and I.P.S. (Recruitment) Rules, 1954 for 

excluding my name in the said list prepared iñ.compliance with Regulation 
5(2) and 1 & 2nd provisos to RegulatIon 5(3) of I.P.S. (Appointment by 

promotion) Regulation, 1955 for the said 3 (three) substantive vacancies in 

I.P.S. while the names of (I) Shri S. Tualchinkham(ST) whose date of birth is 

01/03/1947 and (Il) Shri Ngaraipam(ST) whose date of birth is 05103/1947 are 

included in the said list. Over and above, my,  Fundamental Rights 

uaranteed under Article 16 of the Constitution of India will be violated in the 

event of Inclusion of the said two M.P.S. Officers and exc!usion of my name 

in the said list of 9 (nine) eUgible M.P.S. Officers for onsectic,n ¶ct 

selection of suitable officers for appointment to the said 3 (three) substantive 

vacancies in I.P.S. 

7. 	That, 	it is reiterated that according to 1 	and 2d  provisos to 

Regulation 5(3) and Regulation 5(2) of the I P.S. (Appointment by promotion) 

Regulation, 1955 my name should be included in the list of 9.(nne) e"yb' 

M.P.S. offlelerti In order of serIórlty for consideration for selection of suitable 

officers for appointment to the said 3 (three) substantive vacancies in I.P.S. 

41 



5: 

In the above premises, I, therefore, most graciously and 

respectfully request your goodself to Include my name In the list 

of eligible M.P.S. Officers in order of seniority to be prepared by 

the State Government in compliance with the provisions of 

Regulation 5(2) and 1 t  and 2nd 
 provisos to Regulation 5(3) of 

the I.P.S. (Appointment by promotion) Regulation, 1955 for 

consideration for selection of suitable officers to the said 3 

(three) substantive vacancies in I.P.S. for the Manipur State in 

the joint cadre of I.P.S. (M.T.) for the ends of justice and public 

policy and also in order to avoid legal complicacies. 

YQursfIthfulIy, 

I 	(M.Matif1Igh),MPS 
Superintendent of Police, 

Vigilance & Anti Corruption, 
Manipur, Imphal. 

Dated/Imphal, 

The 161h  October, 2002. 

Advance copyto:- 	S' \ 	. 

1. The P.S. to the Chairman, 
Union Public Service Commission, for kind attention and 
Dholpur House, Sahajahan Road, favourabte follow up 
New Delhi - 110011. action. 

:2: The Chief Secretary, 
Government of Tripura. 

S F. veima. 

Y t_I 	it. /i •J 	.. 

( M. Mari tingh), MPS 
Sup nrt of Pcc. 

Vigilance & Anti Corruption, 
Manipur, Imphal, 
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F PERSOrUEL & 4ft11I3TrtTIvE REFOiVT3 
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/
' fr 

No.3/5/2D01_Ip3/Lp. 	mphateth22nd JUne, 2D02.  
To 

'Titie  
Ciernment of India, 

• 	str of Rome Affii1r4 
• 	r1ew 	 • 	

\ 
•• 

eIa.PatJon of flS 3e].ect List '. 
t,6 be held during 2o02. • 

( 	
Sir,' 	 • 

am directed to say that the UPSC in tbi' D.O. 
letter 	

t.295..2OO2 hao intimated to.n4 
preparation of 1P2 select List for tbG year 

	

ai 2)c2. 	 - 

• 	Thea State Qovernnt undar letter of eveQ number 
dt. 28-12-2yJI (cpy enclosed) hag aireidy inti!nat that there 
wills be vhncjes as under:.., 	• 	 k. 

4 ) 2(two) 4 posts Pjrei to be carrfec for,rd from 'tbe • ,( 	i 	 ict L4s  as ppo1nthen of the Offjcrcj. 
PCYi 5 ltfl511yjnlud1 th the OO Select ut ae1y, S/3hrj 
cannot be made as the validity of the 1ect List • . 	 expi. in terms of the provisions of'. 

tregultjon 7. of the IPS (.Appj 	
ent by prcotpn) tfltiofl,155. 	

•- I.\  • 	
• poSt is available due toretjremeItn9 - - 

1 Shi L..J.ugc?Shwor Singh,Ip 'H 	•• 	•• 	' 	• 	• 	 • 

• 1t.js ttrefore, requested kindly 'o'clarify 8 
to whett/dr (he 2(t'io) carried fox ward vacancies for the 20 
cari be jtetJd fox the`year 2001 aridif áo the élegibi]ity 

i4'turenn be determined as on L. 1- 200 1 in as 

the All,any vice Shri L.JupeaworSingh,ZPS(Mr:1969) 
tired ,n 3' 2-20o can also be clubbed together for the 

year 2)01 	be rete 	pErte1y s ccy of 2Jo2 
chgintreby the elegibuity  Of the candidature for 
l(ort).3st;rdon 202. 	- 

• 	
'I 	; 	 ••• 	0 

P eCve 
necesear 	oposn1 for preparttjcn 	1p3 Select List to the • 	0 U9C wifl be sent e•xpedjtiously. 

• 	6 	• 
P. T. 

it •'. 	• 	- 	• 	•. 	••••• 

• 	- 	• 	• 	 ••:• 	j 

• 	•• 	• 	• 	• 
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at is Select List rh  to thó ar O2 may not 

arise it the 	
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Yo 
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Un0 PUbliC Servicd 
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H • ' 	

2) The Chje 	ecretarv, 
( verent Ofrjp yq  
AgnrtV  

: 

• 	
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iIATE' 
No 3/5/2001-Ips ID)? 

GOVERNMENT.OF MANIPUR 	•' . 

DEPARTMENT OF PERSONNEL AND ADMINISTRATIVE REFORMS ..•• 
(PERSONNEL DIVISION) - 

To 
Shri M. Mani Singh, MPS 
Superintendent of Police, 
Vigilance and And Corruption 
Man ipur. 

Imphal, the 16th November,2002. 

Subject: - Humble representation for inclusion of the name of the undersigned in the list of 
the Eligible M.P.S. Officers to be prepared under Regulation 5(2) of the IFS 
(Appointme,it by Promotion) Regulation, 1955 by the State Government for 
considerarjo,i for preparation of select list of 3 (three) suitable M.P.S. Officers for 
appointment by promotion to the 3 (three) substantive, vacancies for the State of.  Man ipur in the Joint Cadre of IPS'MT,.  

Sir,  

With reference to your representatjon/j 	No.SPIV/pERJ2002,'131 1 dated 16/11/2002 on the 
above subject, I am directed to say that your representation has been duly exntined and found that 
you are not eligible for inclusion in the list of eligible. Officers to be placed before the Selection: 
Committee for preparation of Select List of 2001 under the provisions contained in Regulation 5(2) and 1st and 2' proviso to Regulation 5(3) of the IPS(Appointmnt by Promotion), Regulations, 1955 on the following grounds:- 

Though your name was included in the consideration zone placed before the Selection 
Committee for preparation of the 2000 Select List, your name was not included in the 
2000 Scicct List approved by the UPSC and published in the Gazette of India by the 
Government of India 'vide Government of India, Ministry of Home Affairs Notification. 
No.1-1401 1/14/2000JpSI dated 29-10-2001(copy enclosed). 

Your date of birth as per your service record is 01-02-1946 and as such you have already 
attained the age of 54 years on the crucial date i.e. 01-01-2001 for preparation of 
subsequent Select List of 2001. 

(iii) As your name was not included in the previous Select List of 2000, you are not eligible 
for inclusion in the consideration zone for preparation of Select List of 2001 under the 
statutory provisions of the IPS (Appointment by promotion) Regulations, . 1955 as 
amended from time to time. . . . . 

2. 	In view of the above clarification, your request for inclusion of your name in the zone of 
consideration for preparation of Select List of 2001 can not be acceded to 	accordin ly.your representation is disposed of. 

Yours faithfully, 

(Th Dhananjoy ingh) 
Copy to:- Under Secretary(DP), Government of Manipur. 

I. 	The Sccrctary to the Government of India, 	 : 
Department of Personnel and Training, New Delhi. 

2. 	The Secretary, Union Public Service Commission, 
Dholpur House, Sahajahan Road, New Delhi. 

• 	 : 

I 
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.1 
IN THE MATTER OF: 

1.MANISINGH 
VERSUS 

ifi ION OF INDIA & OTHERS 

WRITTEN STATEMENT ON BEHALF 

APPLICANT '$. 
RESPONDENTS 

F THE UPSC (RESPONDENT 

I, G.C. Yadav son of Shri Kamal Singh Yadav, solemnly affirm and state 

that the Deponent is an officer in the office of the Union Public Service 

tommission, Dholpur House, Shahjahan Road, New Delhi and is authorised to file 

the present reply on behalf of Respondent No. 2. The Deponent is fully 

fcquainted with the facts of the case as gathered from the records of the 

Eommission and deposed below. 

That the deponent has read and understood the contents of the above 

application and in reply he submits as under: 

3.1 	At the outset, the deponent respectfully submits that the Union Public 

ervitce Commission being a Constitutional Body under Articles 315 to 323 of the 

onstitution discharge their functions, duties and Constitutional obligations 

assigned to them under Article 320 and other relevant Articles of the Constitution 

of India as per the Rules/Regulations in force. 

3.2 	Under Article 312 of the Constitution, the All India Services Act, 1951 was 

passed by the Parliament. In exercise of the powers conferred by sub-section (1) 

of Section 3 of the All India Services Act 1951, the Central Government after 

consultation with the State Governments have framed various Recruitment Rules 

for recruitment/promotion to the IAS/IPS/IFS. In pursuance of these rules, the IPS 
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intment by Promotion) Regulations, 1955 (Promotion Regulations, in short), 

been framed by the Government of India as per provisions of the 

tution of India (Article 309). In accordance with the provisions of these 

the Selection Committee presided over by the Chairman or a Member 

f the Union Public Service Commission make selections of the State Police 

ervice (SPS, in short) officers for promotion to the Indian Police Service based 

on the proposal sent by the concerned State Government. 

3 	Thus, in discharge of their Constitutional obligations, the Union Public 

Service Commission, after taking into consideration the records/received from the 

state Government under Regulation 6 and observations of the Central Government 

ived under Regulation 6A of the Promotion Regulations, accord their approval 

the recommendations of the Selection Committee in accordance with the 

isions of Regulation 7 of the aforesaid Regulations. The selections so done, in 

just and equitous manner on the basis of relevant records and following the 

elevant Rules and Regulations, are not open for interference by any authority 

Nhatsoever, inasmuch as, it would tantamount to curtailment or modification of 

Constitutional powers of the Union Public Service Commission. 

The Deponent respectfully submits that aggrieved by his non-selection for 

promotion to the IPS, the applicant had earlier filed O.A. No. 63/200 1 before this 

'ble Tribunal. In the aforesaid Original Application, the counsel of the 

fapplicant, Sh. M.Mani Singh had submitted that the officer had a brilliant track 

and the ACRs of the applicant were downgraded without adequate notice 

and therefore the applicant in (O.A. No. 63/200 1) did not receive fair 

consideration before the Selection Committee. The Original Application filed by 

the applicant and the OA No. 150/2001 filed by Shri A. Rajendra Singh were 

dismissed by the Hon. Tribunal by their common order dated 28.03.2002 holding 

that on consideration of the material on record, the Hon'ble Tribunal were of the 

opinion that the Selection Committee fairly considered the cases of the eligible 

officers on the basis of the service records. The Hon. Tribunal also held that the 

Regulation is a complete code by itself which has provided due safeguard. Since 
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th issues raised in the instant OA are similar and the same have already been 
9 

cnsidered by this Hon'ble Tribunal in OA No. 63/200 1 filed by the applicant, the 

instant Original Application is not maintainable on account of the principle of res 

jtdicata and the same deserves to be dismissed by this Hon'ble Tribunal in limine. 

This reply is, however, being filed by this Respondent so as to bring the factual 

nsition to the notice of this Hon'ble Tribunal. 

511 	Most respectfully, the deponent submits that the selection of State Police 

S1ervice Officers for promotion to the IPS are governed by the IPS (Appointment 

ly Promotion) Regulations 1955. Regulation 3 of the said Regulations provides 

for a Selection Committee consisting of the Chairman of the Union Public Service 

Commission or where the Chairman is unable to attend, any other Member of the 

nion Public Service Cothmission representing it and in respct of the Joint cadre 

the States of Manipur and Tripura the following officers as members: - 

Chief Secretary to Government of Manipur 

Chief Secretary to Govt. of Tripura 

D.G. & I.G. of Police, Govt. of Manipur 

D.G. & I.G. of Police, Govt. of Tripura 

A nominee of the Government of India not below the rank of Joint 

Secretary. 

The meeting of the Selection Committee is presideçl over by either the 

Chairman or a Member of the UPSC. 

16.2 	In accordance with the provisions of Regulation 5(4) of the said 

Regulations, the aforesaid Committee duly classifies the eligible SPS officers 

included in the zone of consideration as 'Outstanding', 'Very Good', 'Good' or 

'Unfit' as the case may be, on an overall relative assessment of their service 

records. Thereafter, as per the provisions of Regulation 5(5) of the said 

R  the Selection Committee prepares a list by including the required 

• 	number of names first from amongst the officers finally classified as 'Outstanding' 

then from amongst those similarly classified as 'Very Good' and thereafter from 



p .  

cj 

4 	 1 
a4ongst those similarly classified as 'Good' and the order of names within each 

caegory is maintained in the order of their respective inter-se seniority in the State 

Pclice Service. 

5J3 	The ACRs of eligible officers are the basic inputs on the basis of which 

eligible officers are categorised as 'Outstanding', 'Very Good', 'Good', or 'Unfit' 

in accordance with the provisions of Regulation 5(4) of the Promotion 

Rgulations. The Selection Committee is not guided merely by the overall 

grading that may be recorded in the ACRs but in order to ensure justice, 

equity and fair play, makes its own assessment on the basis of an in-depth 

examination of the service records of the eligible officers, deliberating on the 

quality of the officer on the basis of their performance as reflected under various 

columns recorded by the Reporting/Reviewing officer/Accepting Authority in the 

ACRs for different years and then finally arrives at the classification to be 

assigned to each eligible officer in accordance with the provisions of the 

Promotion Regulations. While making an overall assessment, the Selection 

Committee takes in to account orders regarding appreciation for meritorious work 

done by the concerned officer. Similarly, the Selection Committee also keeps in 

view orders awarding penalties or any adverse remarks communicated to the 

qfficer, which, even after due consideration of his representation have not been 

completely expunged. 

5.4 The matter relating to assessments made by the Selection Committee has 

been contended before the Hon'ble Supreme Court in number of cases. In the case 

of Nutan Arvind Vs. Union of India and others the Hon'ble Supreme Court have 
ir 

held as under:- 

"When a high level Committee had considered the respective merits 

of the candidates, assessed the grading and considered their cases for 

promotion, this court cannot sit over the assessment made by the 

DPC as an appellate authority." 

1(1996) 2 SUPREME COURT CASES 4881 

55 In the case of Durga Devi and another Vs. State of Himachal Pradesh and 

others, the Apex Court have held as under:- 
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"In the instant case, as would be seen from the perusal of the 

impugned order, the selection of the appellants has been quashed by 

the Tribunal by itself scrutinising the comparative merits of the 

candidates and fitness for the post as if the Tribunal was sitting as an 

appellate authority over the Selection Committee. The selection of 

the candidates was not quashed on any other ground. The Tribunal 

fell in error in arrogating to itself the power to judge the comparative 

merits of the candidates and consider the fitness and suitability for 

appointment. That was the function of the Selection Committee. 

The observations of this court in Dalpat A Basaheb Solunke case are 

squarely attracted to the facts of the present case. The order of the 

Tribunal under the circumstances cannot be sustained. The appeal 

succeeds and is allowed. The impugned order dated 10.12.1992 is 

quashed and the matter is remitted to the Tribunal for fresh disposal 

on other points in accordance with the law after hearing the parties." 

11997 - SCC (L&S) - 9821 

5.6 In the matter of UPSC vs. H.L. Dev and others Hon'ble Supreme Court 

have held as under:- 

'How to categorise in the light of the relevant records and what 

norms to apply in making the assessment are exclusively the 

functions of the Selection Committee. The jurisdiction to make the 

selection is vested in the Selection Committee." 

LAIR 1988 Sc 10691 

51.7 	In the case of State of Madhya Pradesh Vs. Shri Shrikant Chapekhar, the 

Hon'ble Supreme Court has held as under: 

"We are of the view that the Tribunal fell into patent error in substituting 

itself for the DPC. The remarks in the annual confidential report are based 

on the assessment of the work and conduct of the official/officer concerned 

• for a period of one year. The Tribunal was wholly unjustified in reaching 

the conclusion that the remarks were vague and of general nature. In any 

case, the Tribunal outsteped its jurisdiction in reaching the conclusion that 
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the adverse remarks were not sufficient to deny the respondent his 

promotion to the post of Deputy Director. It is not the function of the 

Tribunal to assess the service record of a Government Servant, and order 

his promotion on that basis. It is for the DPC to evaluate the same and 

make recommendations based on such evaluation. This court has 

repeatedly held that in a case where the Court/Tribunal comes to the 

conclusion that a person was considered for promotion or the consideration 

was illegal then the only direction which can be given is to reconsider his 

case in accordance with the law. It is not within the competence of the 

Tribunal, in the fact of the present case, to have ordered deemed promotion 

of the respondent. 

IIJT 1992 (5) Sc 6331 

In the case of Dalpat Abasaheb Solanke Vs. B.S. Mahajan, the Hon'ble 

urrem.e Court have held as under: 

"It is needless to emphasise that it is not the function of the court to 

hear appeals over the decisions of the Selection Committees and to 

scrutinize the relative merits of the candidates. Whether ,  a candidate 

is fit for a particular post or not has to be decided by the duly 

constituted Selection Committee which has the expertise on the 

subject. 

LAIR 1990 Sc 4341 

In the case of Smt. Anil Katiyar Vs. UOJ & others, the Hon'ble Supreme 

Ccurt have held as under:- 

"Having regard to the limited scope of judicial review of the merits 

of a selection made for appointment to a service or a civil post, the 

Tribunal has rightly proceeded on the basis that it is not expected to 

play the role of an appellate authority or an umpire in the acts and 

proceedings of the DPC and that it could not set in judgement over 

the selection made by the DPC unless the selection is assailed as 

being vitiated by malafides or on the ground of it being arbitrary. It 

K, 
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is not the case of the appellant that the selection by the DPC was 

vitiated by malafides." 

[1997 (1) SLR 1531 

The Hon'ble Tribunal would appreciate that in view of the aforementioned 

1,
uthoritative pronouncements of the Hon'ble Supreme Court, the assessment made 

the Selection Committee constituted under Regulation 3 of the Promotion 

1egulations is not open for scrutiny by any authority/institution or an individual. 

CONTENTIONS OF THE APPLICANT 

6. 	The applicant, Sh. M. Mani Singh, a State Police Service officer of 

~arupur has filed the instant application before the Hon'ble Tribunal praying that 

he respondents be directed to include his name in the Select List of 2001 for 

brornotion to the IPS treating it to be a review selection for the Select List of 2000. 

he applicant has contended that: 

(1) 	He was illegally left out in the selection held on 20.12.2000. The 

State Government did not forward the full service records of the 

eligible officers, which eventually resulted in improper consideration 

of the his case. 

He has a distinguished service career and at no point of time there 

was any occasion to communicate any adverse remarks to him. 

He has a better service records than the officers who were 

considered for promotion to the IPS including Sh. L.K. Haokip and 

Sh. Ngaraipam. According to the applicant his ACRs for the last 05 

years, which were taken into consideration by the Selection 

Committee are "Outstanding" and he is the only recipient of 

Presidential Award twice among the six officers considered by the 

Selection Committee. It appears that there was a down-gradation in 

so far as ACRs of the applicant are concerned so as to exclude him 

from purview of selection. 

The State of Manipur did not intimate anything regarding the 

pendency of disciplinary/criminal proceedings involving the very 
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integrity of the candidate. Had the State Government acted in a fair 

manner in supplying the said information to the Selection Committee 

in time, the applicant would have been promoted to the IPS in the 

year 2000 itself. 

The DGP Manipur who was a better person to know the service 

credential of the officers was not included in the Committee and the 

DGP Tripura was included. In the absence of the DGP Manipur, the 

Selection Committee was not properly constituted. 

Taking into consideration the pendency of criminal as well as 

departmental proceedings against Sh. L.K. Haokip and Sh. N. 

Ngaraipam, the respondents cancelled the Select List prepared 

pursuant to the meeting held on 20.12.2000. Since the vacancies 

could not be filled up, the respondents ought to have convened the 

Review Selection Committee Meeting as of 2000 for the said 02 

vacancies instead of carrying forward the same. 

FACTUAL POSITION OF THE CASE 

7.1, The Deponent most respectfully submits that a meeting of the Selection 

Con mittee for preparation of the Select List of 2000 for promotion of SPS officers 

tothe IPS of Manipur-Tripura Joint Cadre (Manipur Segment) was held on 

20.2.2000. Against the 2 (two) vacancies determined by the Govt. of India 

(WHA), the zone of consideration was determined as 06. The name of the 

ap1icant was considered at S.No. 5 in the eligibility list of 2000 and on an overall 

re1tive assessment of his service record he was assessed as 'Very Good' but his 

naiiie could not be included in the Select List of 2000 due to the statutory limit on 

the size of the Select List. The names of S/Sh. N Ngaraipam and L K Haokip 

were considered at S.No.3 and 4 respectively in the eligibility list and both the 

officers were graded as 'Very Good' and on the basis of this assessment, in 

accordance with the provisions of Regulation 5(5) of the Promotion Regulations, 

their names were included in the Select List of 2000 at S.No. 1 & 2 respectively. 

The officers at Si. Nos. 1 and 2 in the eligibility list were assessed as "Good" by 

the Selection Committee and could not be included as officers with a higher 

0 

grding were available for inclusion. The Govt. of Manipur at the time of the 
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1meting had informed that disciplinary and criminal proceedings were pending 

1gainst Sh. L.K. Haokip. Accordingly as per the provisions of proviso to 

IReulation 5(5), the inclusion of the name of Shri L.K. Haokip at S.No. 2 in the 

Selbct List of 2000 was made provisional subject to clearance of disciplinary and 

cririinal proceedings pending against him and grant of integrity certificate by the 

15tae Govt. 

	

1,1'7.2 	Subsequently the applicant Sh. M Mani Singh submitted a representation 

othending that a charge sheet has already been filed in the Court against Sh. N. 
11 

ipam. The State Govt. was requested by the Commission to clarify the 

ion regarding disciplinary/criminal proceedings against S/Sh. N. Ngaraipam 

L K Haokip. The State Govt. vide their letter dated 18.09.2001 clarified that 

criminal case pending against Sh. LK Haokip has already been disposed by 

Chief Judicial Magistrate, Imphal holding that there is no material for 

iframing charges. However a departmental enquiry is still pending against Sh. 

Hakip and a charge sheet in this case was issued to him on 22.04.1999. 

	

7.3 	As regards Sh. N Ngaraipam, the State Govt. vide their letter dated 

p4. 0.2001 informed that the Investigating Officer had submitted a Charge Sheet 

bef9re the Court of Special judge Manipur East and the Court has registered a case 

being as a Special Trial Case No. 01/2000. Since a charge sheet had been filed 

efore the Court as per Explanation-i under Regulation 5(5) of the Promotion 

eulations, the criminal proceedings instituted against Sh. N. Ngaraipam were 

treated as pending. The record received from the Government of Manipur and 

obsrvations of JCA Tripura received under Regulation 6, observations of the 

tra1 Government received under Regulation 6(A) and the recommendations of 

Selection Committee were placed before the Commission for their 

The Union Public Service Commission approved the 

s of the Selection Committee as contained in the Minutes of its 

p1e.ting held on 20.12.2000 with the modification that the name at S.No. 1 in the 

eléct List (i.e. Sh. Ngaraipam) has been included in the list provisionally subject 

to dlearance in the criminal case pending against him before the Hon'ble Court of 

Special Judge Manipur East. Further that the name at S.No. 2 in the Select List 

ko 
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J (i.. Sh. Haokip) has been included in the list provisionally subject to clearance in 

thel disciplinary proceedings pending against him and grant of integrity certificate 

by the State Government. 

7.4 The approval of the Commission was conveyed to the Govt. of India, 

Ministry of Home Affairs and the Govt. of Manipur vide Commission's letter 

dated 15.10.2001. Since the names of both the officers were included provisionally 

and the proceedings could not be finalized during the validity period, they could 

not be appointed. Thus in accordance with the provisions of Regulation 7(4) of the 

Promotion Regulations, the Select List of 2000 lapsed after 60 days from the date 

ofpproval i.e. on 15.10.2001. Thereafter, no Selection Committee Meeting has 

been held for the years 2001 & 2002 as the State Govt. did not forward the 

necessary proposals to the Commission. 

REPLY TO CONTENTIONS 

	

8. 	In reply to the contentions made by the applicant in the Original 

Application, the Deponent submits as follows:- 

	

8.1 	The allegation that he was illegally left out in the selection held on 

20.12.2000 is baseless and the same is denied. The applicant was duly 

considered by the Selection Committee which met on 20.12.2000. On an overall 

relative assessment of his service records, he was assessed as 'Very Good' by the 

Seection Committee. Two officers senior to the applicant namely S/Sh. N. 

Ngaraipam and L.K. Haokip were on an overall relative assessment of their 

service records also assessed as 'Very Good' by the Selection Committee. In 

accordance with the provisions of Regulation 5(5) of the Promotion Regulations, 

the names of the aforementioned two officers were included in the Select List. The 

nathe of the applicant could not be included in the Select List due to the statutory 

limit on the size of the Select List. Regarding the grievance of the applicant that 

the State Government did not forward the full service records of the eligible 

officers, the Deponent submits that being cadre controlling authority of the State 

Police Service officers, the subject matter of writing of ACRs of the SPS officers 

and maintenance of the same come under the purview of the State Government 
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and the Selection Committee relies on the information/documents furnished by the 

State Government. The Govt. of Manipur, the cadre controlling authority of the 

SPS officers may be making necessary submissions in this regard and the same 

may kindly be referred to. 

8.2. Regarding the contention of the applicant that he has a distinguished 

seryice career and at no point of time there was any occasion to communicate any 

ad'serse remarks, the Deponent submits that for making an overall relative 

assessment, the Selection Committee as per the procedure followed in the Union 

Public Service Commission examines the service records of each of the eligible 

officers, with special reference to the performance of the officers during the last 

five years (preceding the year in which the Select List is being prepared.). The 

Selection Committee deliberates on the quality of the officer as indicated in the 

various columns recorded by the reporting/reviewing officer/accepting authority in 

th6 ACRs for different years and then after a detailed mutual deliberation and 

eqiitous discussion finally arrives at a classification assigned to each officer. 

Wile doing so, the Selection Committee also reviews and determines the overall 

grading recorded in the CRs to ensure that the overall grading in the CRs is not 

inconsistent with the grading/remarks under various specific parameters or 

attributes. The Selection Committee takes into account orders regarding 

appreciation for the meritorious work done by the officers concerned and also 

keps 	in 	view orders awarding 	penalties or 	any 	adverse 	remarks 	duly 

communicated to the officer, 	which, 	even after due 	consideration 	of his 

representation by the competent authority are not expunged. The procedure 

adopted by the Selection Committee is uniformly and consistently applied to all 

States/Cadres for induction into the All India Services. Regarding the contention 

ofthe applicant there was no occasion to communicate any adverse remarks to 

hih, the Deponent submits that as per the provisions of the Promotion 

Regulations, the promotion of State Police Service officers to the IPS are made on 

merit. The Hon'ble Supreme Court in the case of Mir Ghulam Hussan versus 

Union of India & other [AIR 1971 SC 1138] have held as under:- 
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"Promotion is made on the basis of positive merit. Absence of adverse 

remarks in the confidential roll is no criterion of the quality of an officer." 

This in respect of selection where merit is the nucleus of selection, the applicant 

caInot claim promotion on the ground that at no point of time there was any 

ocdasion to communicate him any adverse remarks because promotion is made on 

thebasis of positive merit and not on the basis of absence of adverse remarks. 

8.3 	As regards the contention of the applicant that he has a better service record 

than the officers who where considered for promotion to the IPS for the year 2000, 

the: Deponent submits that the applicant is substituting his own judgement to that 

of a statutorily set up Selection Committee which consists of very high ranking 

responsible officers. As submitted in the preceding paragraphs, in order to find out 

whether the final grading given by the reporting/reviewing officer is consistent 

with the performance of the officer, the Selection Committee examines the service 

records of each eligible officer and on the basis of the performance as reflected 

under various columns of his ACRs in respect of various functions assigned to 

him, arrives at the final grading to be given to the officer for that year. Thus the 

overall grading assigned by the Selection Committee may not be the same as given 

by the reporting/reviewing authority. In order to ensure equity, justice and fair 

play in the assessment of ACRs, the Selection Committee adopts uniform norms 

and consistent yardstick which are applicable to all States/Cadres. 

8.4. Regarding the contention of the applicant that his ACR were downgraded 

by the Selection Committee, the Deponent submits that the grading given by the 

reporting/reviewing officer in the ACR reflects the absolute merit of the officer 

reported upon, whereas the classification made by the Selection Committee on the 

basis of a deep examination of the service records of all the eligible officers in the 

zone of consideration reflects the merit of the officer in comparison with the other 

oficers in the zone of consideration. In view of authoritative pronouncements of 

theli Hon'ble Supreme Court as mentioned in paras 4.4 to 4.9, the assessment made 

by the Selection Committee constituted under Regulation 3 of the Promotion 

Regulations is not open for scrutiny by any institution or individual. 
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8.5 	As regards the contention at 5(iv), the Deponent submits that at the time of 

the meeting the State Government had informed that disciplinary proceeding and 

ri&inal proceeding instituted against Sh. L.K. Haokip (the officer included at 

S1.No.2 in the Select List) were pending, and thus as per the provisions of proviso 

to Regulation 5(5) of the Promotion Regulations, the inclusion of the name of Sh. 

i,L.K. Haokip was made provisional subject to clearance of disciplinary and 

priminal proceedings pending against him and grant of integrity certificate by the 

State Government. As regards the proceedings against Sh. N. Ngaraipam (the 

kffi.cer included at Sl. No. 1 in the Select List), the Deponent submits that the 

ojt. of Manipur vide their letter dated 06.02.200 1 submitted their observation on 

the representation dated 22.01.2001 of the applicant. The State Government stated 

that the fact of filing of charge-sheet against Sh. N. Ngaraipam was not intimated 

to the Commission as it was reportedly not known to the Department at that time. 

Subsequently the Govt of Manipur vide their letter dated 04.10.2001 clarified that 

In respect of Sh. N. Ngaraipam, the investigating officer had submitted a charge 

h*t before the Court of Special Judge, Manipur (East) and the Court had 

registered a case being Special Trial Case No. 0 1/2000. The submissions of the 

State Govt. in this regard may also kindly be referred. The record received from 

the State Government, observation of JCA Manipur-Tripura received under 

Regulation 6 and the views of the Central Government received under Regulation 

6(A) and the recommendations of the Selection Committee were placed before the 

Conmission for their consideration. The Commission approved the 

iecmmendations of the Selection Committee as contained in the minutes of its 

me:ting held on 20.12.2000 with the modification that the name of Sh. N. 

Ngaraipam at S.No. 01 is also made provisional subject to clearance in the 

rirninal case pending against him before the Hon. Court of Special Judge, 

Manipur (East). The approval of the Commission was conveyed to the Govt. of 

India, Ministry of Home Affairs and the State Government vide Commission's 

ettçr dated 15.10.2001. 

	

8.6 	The assertion of the applicant that had the State Government acted in a fair 

*iaiiner in supplying the information regarding pendency of disciplinary/criminal 
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ì rcceedings, he would have been promoted to the IPS in the year 2000 itself is 

ncbrrect because assessment made by the Selection Committee on the basis of 

AC'Rs of the eligible officers and the pendency of disciplinary/criminal 

broceedings have no effect on the overall assessment of the concerned officer. 

owever, if an officer on the basis of the grading assigned by the Selection 

oiimittee on an overall relative assessment of his service records, find a place in 

suitability list, proviso to Regulation 5(5) of the Promotion Regulations comes 

picture. The said proviso reads as under:- 

"Provided that the name of an officer so included in the list shall be 

treated as provisional if the State Government withholds the integrity 

certflcate in respect of such an officer or any proceedings, 

departmental or criminal are pending against him or anything adverse 

against him which renders him unsuitable for appointment to the service 

has come to the notice of the State Goiernment." 

ccordance with the provisions of the aforementioned proviso, the name of an 

iper against whom disciplinary/criminal proceedings are pending or if the State 

vemment withholds the integrity certificate, the selection of such officer is 

provisional subject to clearance in the disciplinary/criminal proceedings or 

of integrity certificate as the case may be. 

.7As regards the contention at para 5(v), the Deponent submits that the 

elction Committee for selection of SPS officers for promotions to the IPS is 

ortituted under Regulation 3 of the IPS Promotion Regulations. Regulation 3(3) 

lerly provides that the absence of a member other than the Chairman or the 

v1eber of the Commission shall not invalidate the proceedings of the Committee 

more than half of the members of the Committee had attended its meetings. 

the absence of Director General of Police, Manipur who was a member 

the Selection Committee does not entail any illegality or vitiate the 

eleFtions made by the Selection Committee. The meeting of the Selection 

omrnittee was held in the office of the Union Public Service Commission at New 

hi and it was attended by the Chief Secretary, Govt. of Manipur, the Chief 
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j Secretary, Govt. of Tripura, DGP, Govt. of Tripura and LG., Border Security 

'orce, a Govt. of India nominee. Thus, the argument that only DGP, Govt. of 

vlanipur could have furnished proper information to the Selection Committee 

elating to the work and service credentials of the officers in the zone of 

onsideration has no force as the Selection Committee is not guided by personal 

,redilections. The Selection Committee is required to make assessment on the 

)asis of the service records which are placed before the Selection Committee. 

ven though, the DGP, Manipur is a member of the Selection Committee, it 

annot be argued that his absence has affected the assessment of the officers by the 

;election Committee which comprised of five other senior members including the 

Vlember of the UPSC who presided over the meeting of the Selection Committee. 

t is further submitted that the Selection Committee Meeting for preparing the 

;elect List of the year 2000 was required to be convened by 3 1.12.2000 as per the 

rovisions of the IPS Promotion Regulations. The proposal from the State Govt. 

or convening the meeting of the Selection Committee was received only on 

2.10.2000. The proposal was scrutinised and deficiencies were called for from 

he State Govt. and after duly examining the same, the Commission fixed the 

tieeting for 20.12.2000. The State Govt. were requested by the Commission vide 

ax message dated 1.12.2000 to make it convenient to attend the meeting of the 

;eiection Committee as per the schedule alongwith other members of the 

election Committee. However, the DGP, Govt. of Manipur could not attend this 

heeting scheduled on 20.12.2000 and for which the State Govt. may be making 

[ecessary submissions. As the quorum of the meeting was complete in terms of 

he provisions of the IPS Promotion Regulations, the Selection Committee 
Irocee to prepare the Select List of the year 2000. This Hon'ble Tribunal may 

dndly appreciate that the Commission have other Constitutional duties to perform 

nd their schedules are prepared well in advance and it is not possible for the 

ornmission to postpone the meetings without valid reasons. Moreover, the 

ramers of the IPS Promotion Regulations have provided for a quorum keeping in 

jiew such eventualities and have not made any exception for the absence of a 

riiernber of the Selection Committee other than the Chairman or the Member of the 

onimission. As such, it is submitted that this contention of the Applicant is 

on his own perception and is without any merit. 
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8.8 	The perception of the applicant that taking into consideration the pendency 

of ëriminal as well as departmental proceedings against Sh. L.K. Haokip and Sb. 

N. Ngaraipam, the respondent cancelled the Select List prepared pursuant to the 

me&ing held on 20.12.2000 is factually incorrect. The validity period of the 

Select List has been provided in Regulation 7(4) of the Promotion Regulations. 

The said Regulation reads as under:- 

"The Select List shall remain in force till the 31 day of December of the 

year in which the meeting of the Selection Committee was held with a view 

to prepare the list under sub-regulation (1) of regulation 5 or up to 60 days 

from the date of approval of the Select List by the Commission under sub-

regulation (1) or as the case may be finally approved under sub-regulation 

(2) whichever is later: 

Provided also that where the select list is prepared for more than 

one year pursuant to the second proviso to sub-regulation (1) of 

regulation 5, the Select Lists shall remain in force till the 3f' day of 

December of the year in which the meeting was held to prepare such 

lists or up to 60 days from the date of approval of the Select Lists by 

the Commission under this regulation, whichever is later." 

In the instant case, the recommendations of the Selection Committee which met on 

20.12.2000 were approved by the Commission and the approval of the 

Commission was conveyed to the Central Government and the State Government 

on 15.10.2001, thus as per the provisions of the aforementioned Regulation the 

Selebt List of 2000 lapsed after 60 days from 15.10.2001 i.e. on 14.12.2001. 

Regarding the contention of the applicant that the respondents ought to have 

convened the Review Selection Committee Meeting as of 2000 instead of carrying 

forward of the same to 2001, the Deponent submits that there is no provision in the 

Promotion Regulations for convening a review meeting of the Selection 

Committee in lieu of provisionally included officer. Since the vacancies of 2000 

cou11 not be filled up on the basis of the Select List prepared in 2000, the said 
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vaancies automatically get carried, forward to the next year. The Govt. of India, 

Ministry of Home Affairs who are concerned with the determination of vacancies 

miy be making further submissions in this regard and the same may kindly be 

to. 

The Hon'ble Tribunal would appreciate that the selections have been made 

t Selection Committee strictly in accordance with the provisions of the 

Frouotion Regulations in just and equitous manner. There is no force in the 

rntentions of the applicant and as such the O.A. filed by the applicant deserves to 

be dismissed. 

1 ~
That taking into consideration the factual position as submitted in the preceding 

parIgraphs and also taking into consideration the detailed reply filed by the Govt. of 

4aiipur and' the Govt. of India, Ministry of Home Affairs, the Hon'ble Tribunal be 

ileased to dismiss the Original Application being devoid of merit. 

DEPONENT 

VERIFICATION 

Idoereby declare that the contents of the above Statement are believed by me to 

based on the records of the case. No part of it is false and nothing 

ii has been concealed. 

Verified at New Delhi on the .Wh  day of April, 2003. 

DEPONENT 

1 19,  


